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BEFORE THE HONBLE NATIONAL
GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI

Original Application No. 98/2026

IN
1.

(i

Sunerintendin,; Erfé;mesl'

Jai Stiakdi Cir-:.[_z

K Kullu

0

THE MATTER OF: -

Chandresh KumarS/O Sh. Jhabe Ram, R/O Village
Thunja,PO Kasol, Sub Tehsil Jari,District Kullu,
Himachal Pradesh - (175105), Tel & Cell:
8219553531 Email id: chandthakur266(@gmail.com

. Chet RamS/o Lt. Sh. Gulab Chand, R/O Village

Thunja,PO Kasol, Sub Tehsil Jari,District Kullu,
Himachal Pradesh - (175105)Tel & Cell:
8894682206Email id: cgrahani87@gmail.com

. Maheshwar SinghS/o Sh. Tek Chand, R/O Village

Grahan,PO Kasol, Sub Tehsil Jari,District Kullu,
Himachal Pradesh - (175105)Tel & Cell:
7807040094Email id: maheshwergrahani@gmail.com

Mukesh KumarS/O Sh. Teja Singh, R/O Village
Thunja,PO Kasol, Sub Tehsil Jari,District Kullu,
Himachal Pradesh — (175105)Tel & Cell: 86290
77171Email id: mukeshgrahani725@gmail.com

Inder DevS/O Sh. Ganga Singh, R/O Village
Grahan,PO Kasol, Sub Tehsil Jari,District Kullu,
Himachal Pradesh - (175105)Tel & Cell:
7807543457Email id: thakursahar9@gmail.com

Rohit Singh96, Basant Vihar,Near Rakkar Colony,
District Una, Himachal Pradesh(174303)Tel & Cell:
7018013195Email id: katwallegal@gmail.com

..... Applicants



Versus

1. Chief Secretary, State of Himachal Pradesh, Majitha

House, Near HP Secretariat, Chotta Shimla, Himachal
Pradesh — 171002, Tel. & Cell: +91- 177-2621022,
2880714, Email id: cs-hp@nic.in

Principal Chief Conservator of Forests, Himachal
Pradesh Forest Department, Talland, Shimla -
171001, Tel. & Cell: +91- 177-2624186, 26231147,
Email id: pccf-hp@hnic.in

3. Secretary, JSV (Jal Shakti Vibhag), Jal Shakti Bhavan,

Shimla, Himachal Pradesh, India — 171005, Tel. &
Cell: 0177-2621859, Email id: iphsecy-hp@nic.in

Chief Engineer (Commercial), HPSEBL, HPSEBL
Head Office, Vidyut Bhawan, Shimla, Himachal
Pradesh — 171004, Tel. & Cell: 0177-265-8384, Email
id: cecomm@hpseb.in

. Deputy Commissioner, DC Office, Dhalpur, Kullu,

Himachal Pradesh — 175101Tel. & Cell: 01902-
222727 Email id: dc-kul-hp@nic.in

6. Director Himurja, Himurja Bhawan, SDA Complex,

Kasumpti, Shimla, Himachal Pradesh — 171009Tel. &
Cell: 0177-2621783Email id: himurja@nic.in

7. Ministry of Environment Forest and Climate Change

1'h

Secretary, MOEF &CClndira Paryavaran Bhawan,
Jor Bagh Road, New Delhi — 110003 Tel. & Cell: 011-
24695230Email id: secy-moef@nic.in

Member Secretary, NBWL Wildlife Division,
MOEF&CC Indira Paryavaran Bhawan, Jor Bagh
Road, New Delhi — 110003Tel. & Cell: 011-
24695231Email id: nbwl-mef@nic.in

Dinesh Butail M/s Dinesh Butail, Butail Complex,
Palampur, District Kangra, Himachal Pradesh

Superintendingf hgineer

Jal Shakti Circle, Kullu
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176061Phone: 7018562123, 01902-223510 Email id:
thakurjitender445@gmail.com

10.Beena Butail M/s Beena Butail, Butail Complex,

Palampur, District Kangra, Himachal Pradesh -
176061Phone: 7018562123, 01902-223510 Email 1d
kasolhydroproject197 1 @gmail.com.

.. Respondents

Vw”‘/
)

Vivek Kumar,
Advocate

Superintending %}é
al Shakti Circle¢ Kdllu
j \ W

\
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BEFORE THE HONBLE NATIONAL
GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI

Original Application No. 98/2026
IN THE MATTER OF: -
Chandresh Kumar & Others
..... Applicants
Versus

State of Himachal Pradesh & Ors. ... Respondent(s)

RESPONSE BY WAY OF AFFIDAVIT IN
COMPLAINCE OF ORDER DATED10.02.2026 ON
BEHALF OF SECRETARY, JAL SHAKTI VIBHAG,
HIMACHAL PRADESH, RESPONDENT NO. 3.

MOST RESPECTFULLY SHOWETH: -

I, Vinod Kumar Thakur, aged about 57 years, S/o Sh.
Bhag Singh, presently posted as Superintending
Engineer, Jal Shakti Circle Kullu, and Government of
Himachal Pradesh, do hereby solemnly affirm and state
as under. I am duly authorised and competent to file this
reply on behalf of Respondent No. 3. The contents are

true to my knowledge and belief, derived from official

records.
i, i,, for
A - AL
Superintendl r;,g_,?.’n gineer Naﬂlf‘"‘t‘“'lmsgmwr ?)
fal Shakti Cirkie Kutlu an\u{;(\“m uilu (R
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Preliminary Submissions: -

The role of this Respondent department is strictly limited
to issuance of No Objection Certificate (NOC) under the
relevant water-use policy to ensure that no existing
drinking-water supply scheme or irrigation scheme of the
Jal Shakti Vibhag is affected by the proposed hydro

projects.

Environmental clearance, Forest Clearance, Wildlife
Clearance, FRA compliance, cumulative impact
assessment, NBWL scrutiny, slope-stability study, etc.,
fall under the domain of MoEF&CC, Forest Department,
Himurja, NBWL and other specialised agencies. This
Respondent has no role or authority in those matters. The
allegations of “project splitting”, “misrepresentation of

hydrological baseline” or “fraudulent nomenclature” are

not attributable to this Respondent.
Reply on Merits: -

1. It is admitted that both projects draw water from

2 !
“&'\?3 the same single stream system. Locally, Grahan
L

village is upstream and Kasol village is
downstream on the same continuous watercourse.
There is no second or separate stream. The factual

position regarding issuance of NOCs is as under: -



ii)

— 65—

Smt. Beena Butaii (proponent of Kasol
SHEP) vide letter dated 16.10.2015 applied
for NOC and annexed the allotment letter /
consent for preparation of DPR issued by
Project Director-cum-Dy. Chief Executive
Officer, HIMURJA, Shimla dated 10.08.2015,
wherein the stream was mentioned as “Kasol

River”. Annexed herein as Annexure-R1.

Sh. Dinesh Butail (proponent of Grahan-
Kasol SHEP) vide letter dated 16.10.2015
applied for NOC and annexed the allotment
letter / consent for preparation of DPR issued
by Project Director-cum-Dy. Chief Executive
Officer, HIMURIJA, Shimla dated 10.08.2015
wherein the stream was specifically
mentioned as “Grahan Nallah”. Annexed

herein as Annexure -R2

Both applications were processed independently because

they were submitted by two different legal entities with

AV
(ﬁ?fgﬁ' separate allotments from HIMURJA. The Department

V.N

\x

o

(‘(\ . . . .
255 «w\ws\s\‘:t@gqcessed each application strictly on the basis of the

go\\f‘f‘ details, nomenclature and project description furnished

by the respective applicants. Accordingly, NOCs were

issued to both proponents. The nomenclature used for

stream in the NOCs was same as mentioned in the

Superintending Engineer
Jal Shakti Circ} ¢ Kullu

{M HIMURIJA allotment letters submitied by the respective

209
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proponents. There was no misdiscription, concealment or

fraud on the part of this Respondent.

At the time of processing the NOCs and even as of date,
no drinking water supply scheme or irrigation scheme of
the Jal Shakti Vibhag, being fed by the relevant stretch of
the stream in question. The natural bawdi of Village
Thunja is a separate local source and was never part of
any formalized public water supply scheme of this

Department.

The statutory and administrative mandate of the Jal
Shakti Vibhag is confined solely to examining whether
the proposed hydro projects would have any adverse
impact on existing drinking water supply schemes or
irrigation schemes under the control of the Department.
The obligation to environmental clearance, cumulative
impact assessment, forest clearance, wildlife clearance,
FRA compliance, slope-stability studies, or blasting
permissions and cumulative impact assessment of inter-
linked projects lies with the project proponent and the
concerned clearance-granting authorities. The Jal Shakti
AT -oTED Vibhag is not the designated agency for such appraisal.
fﬁh s Issuance of water-use NOC does not amount to

Re “55\0‘ 9
0ath CO™™ s Wl ("h@pralsal or “clearance” of the hydro project itself.
cout

Distt

Superintending Engineer
Jal Shakti Circlg Kullu
}
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In view of the above, no relief is liable to be granted
against this Respondent. The Original Application qua

Respondent No. 3 deserves to be dismissed.

PRAYER

It is, therefore, most respectfully prayed that this Hon’ble

Tribunal may be pleased to: -

a) Accept the above facts and submissions and hold that
the Jal Shakti Vibhag / IPH has acted strictly in accordance

with law and departmental procedure.

b) Dismiss the Original Application against Respondent
No. 3 with costs.

%ﬁi‘sm\:) Pass any other order(s) as this Hon’ble Tribunal may

eem fit.
| W sharma

Oath Comeis e e ?Q/ERIFICATI ON

.Di _courts
I, the above-named deponent, do hereby verify that the
contents of the above reply are true and correct to the best
b S of my knowledge and belief and nothing material has been
?@f ‘;Bil&bﬂ ™. concealed therefrom. Verified at Kullu on this 1 day of
April, 2026.
no. 308 G
Certlfied that above affidavit declare gr Oath
:))Zfr(:re n’(if,_’é?_hy Sh_U JJ SMY 2 o fenr—

q

as persq ally H«r dentified by
Sh._ 0. U\M M

Who is pers onallyl NoVE
Im the depunent

C rfssioner
Distt. Court Kullu (H.P.)
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VR Ot b e DEVEIOMIN gut Agony)

HIGUR 3 Bﬁsawar; 5 ‘#\-wmpiw Kasumpts Shanls~17 1008
Pl ' 262930€, 2621623, Fax 17723622615
No. HIMUR EA Dated .
To
M/s Bena Itwiail (Sole), Butsil Complex-
Bundla Tes estaie Palampur- Kavgra 176061
Sub.:- Consent for exvlusive tune bound right for preparation of Project Report for the
Small Hydel Project Kasol ¢ 500 MW) in Kollu District , Himachal Pradssh.
Dear Sir,

[ am direeted to inferm that afler considering your appHeation for the Seif Idenufied
project, the State Guvermment has consented to give you the exclusive right fer preparation of
DOPR for mb&squem lmpluncumtam of SHP in HP The detalls of the project for which conserd
88 been gramiad 15 an Seign

Mame of the  [River Stream | Distt. F‘ievﬁﬁ}u Pange Estimated |
Projee : Driversion site 1o Tail rage) | Capacity |
% Kasal | Ras Kty BB HLE /s “‘;\] 13 { a0 |
i . |
| -
EREINALIGATIC
b (PRIshiall 3t 5 s s Pyt Himpace empsred B, o
TSAHADE it st avorl oF diig (mrey 3hace with: s orenential of the i
“eusibility ReEpos (VR G AOES o Noma! Y i vieshis bR T
Pecrofomieal salh, losain oo Mpoagnt: i . v deigrn
AIPAUBTES. & VDUl Qe Sigde Lios aizgram, B & ouEns shesfiodions aac ast §
iy HARNON Ll ies LefTA oy S LD 0 QEDS i XTENSGH TBE @ K= 1 U Av
TS Dcd 1S T SR itet ¥ O 1T Il A €IV AT = JCBTianD el 3
{BE bl ET 31 [GES I { |
ffﬁ'i}cti'vii'l' within rises wonthes S the date oFiss. ahes 0 uy Sonssat

1. SECURITY (REFUNDABLE;

AR S i o e e S S e o e e

The Security charges (refundable) in the shage of Demand drafl is to be fumished in favour of

“DIRECTOR HIMURJA™ pavable at Shimla @ Rs. 50,000/ per MW If the requisite dosuments

such as PFR, Upfront premiunt and pest allotuent processing fee etc. as preseribed in the consent
latter are not deposited in Bme, the project shall be cancelled asid this ameunt will be forfeited. Ths
arpount will also be used as performance guaraniee for different milestones and adjusted agsimst

extensnon charges that tay have become due and were not paid in case of cancellation of prmemi at

Uiz thneofapply will beudjusted against Security) - —

The above szcurity shalfl be refundable 1o PP afler signing of [A.

b

Muﬁ. 4

Assi Mt Engmw
JSV Sub-Division
Shat

Fagr 1ol U
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2.2 PROCESSING FEE (NON-REFUNDABLE) .

”

Furnishing of the Processing Fee (non-refundable) in shave of Demand

i FIMURIA™ payable a5 Shimin. Ths ;}rwa sing fee for Himuchali, Cooperative sqciety/Company
comprising of the bonafide Himachalis shall be Rs. 25,0004 upte 2 MW and beyond 2.00 MW
upto 5 MW (@ Rs:25,000¢- + Rs.10,000/- per MW (for the capacity exceeding 2 MW). For others
i.e. Non- Himachslis the processing fee shall he Rs, 2.00 fac per Project.

fan IPF enhances the capacity of already allotted Profect afizr Teshnical Concurrense/ signing of
if an IPY enhances the capacity of already allotted Project afier Technical Co o/ signing of
{A, then thie IPP shall be required o fynish the processing fee afiesh ai the rate specified above.

2.3 (s} UP-ERONT PREMIUM (NON RETUNBA BI.L;

Upfront premivm (Non-refundable) shall have to be furnished in shape of Demand Draft in favour
of Directar Himuria, payshie at Shimla.

Up-front premivm shall be charged n two stages-

B @ Re43000/4 per MW at the time of allotment of the project Le within two months fiom
ihe date of this consent letter znd
i Balauce ipfront premivm @ R 230004 per L AW at the time ofisigning of the [A

Wherees for rroiects upto 2 MW upfront premium i exempte

s oapin 5 R ithe [R5

b= oty

L0 EBQaOU-SOnTYme ewt}\m rJ’
WAL A 2thiy & ‘5«’! ek

Wil ot

reasibility Report | Within six mer.ihs fiom the dawe of Consent Lewer befure
Tubimissivn | preparation of DPR. Feastbility Report (FR) ghall be based
' | on actual Survey & Investigation containimg site dewil,
| hydrological dats, location of project compornents, pewer
studies for capacity deiermination, Land requirements, |
Layout plan, single lise diagram, E & M equipment
specifications. Extension of three shonths with extension
fee @ Rs. 10,000/- per MW per month.
Consequences- Cancellation of project.

Feasit 'éit;y Report | Mimurja will ”"pmw ‘the Feasibility Re pio wihin tvo
Approval nionths  frosn  its submission or within 11 months
(including extension obiained for submission of feasibility
report if any} from the issue of consent latter,

1Sarnion ] Ass' ‘nt Engiﬂ“f
saieivicl-due JSV Sub-Dswswn
(21 0% Shat

-
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K | Acquisiiion of | [P has te obtain all the 1 ecessary revenue record requited
Revenue record. | fur implementation of project within Nine (9) moaihs fram
the date of issuance of Consent Latter or withir 12 months
(including extension obtained for submission of feasibility
report. if any) from the date of issuance of Consent Letter.
n ¢
4 Subnissien of | IPP  has to submit applications for ali the
applications for all | clearances/approval/consent applied within Eleven (11}
clearances/approvalico | from #he date of issuance of Consent Letter or within 14
nsent - to  different | months (including extension obteined for submission of
deparwnents feasibility report if any) from the date of issuance of
Conaserit Letter,
5 Obmining of all | IPP has to obigin  all the clearances/approval/consent |
clearancesfapprovalico | within Twenty Four (24) months (including -extension
nseut ebtained for submission of feasibility report if any) from
the date of Conzent Letter,
& Submission of T Within 24 months from the date bf issuance of Cansent
Detailed Project | Letter or within 27 months including three (3) monihs
Repmrit {IDPR) as per | extensien for submissien of FR, if thiee (3) mwonths .
= Y ORAS WO | extension not availed at the time of FR, extension of three
Guidelines & within | (3) months can be availed for submission of DPR for valid
altotted/approved resaons by levying extension fee @ Rs 1000/~ per MW |
parameters  with  al) | for first month doubling in successive months, ie. 1%
{ clearanee. month Rs 1,000/-. 2* manth Rs. 2000/, 3™ menth 4000: ,
SR T SR I |
A1 EAna o %*\“hml,d £y wm'*em:‘- stall be 4&03*3 "x ;xfﬁ’"w??“c i -
i Ceneurrence | Emergy { D{:L; on: bebiedf of the Government within 43 days | |
: prepararion & | fam the date of eoaipt of the Detailed Prodect Report o
sibmizsion o | within 28 mwonths and 15 days mciu&mg exiension ;
docuinents s suune | albtaiged fm ubmission §f feasibility report, i zxiy) from | 4
1 or Chmplesmemgiion e date sent Leiter and iy compiels |
| I-‘:"g;zgeﬁn{-.;j.z P S :
|2 i | Twa months after the dpm avol of PR, the [PP shall apm .
ol dae approizis Wt i o DRy I
Doiesane Dol Wwshasion/ et pmbas of biamuonmne : |t
l [ pmimt ' !
4 [ Signing of i “Within 13 day s of accordance of TE ur or witin 29 mmﬁ‘:s
from the issuan
obtained for submission of FR/DPR if any) whlchever is i i
earlier. - |
10 Actiieving Binancial IPP has % achieve the financial closurz including PPA if !
clostre Weinditig BPA | required and obtain balance clearance/consent/approval, if
if reguited and work any anel start work on site within six (G) menths after
staged Eonourrent signing of |A or within 35 months (including, extension
- | action: dny belanoe obwmined - for submission-of feasibility repert and WPR; if-- -
clearances, any) frorn the date of isshance of Cousent Letier.
consentiapproval to be

Page 3 of 1D
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Assistent Engineer
JSV Sub-Division
Shat
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Froject ' Project must be commissioned within 24 months from 1he
Conimissicning date of start of work. However, six (6) months extension
in this peficd is allowable for valid reasons subjeet to
deposition of extension fee or within 65 months (including
extension obtained for submission of feasibility
report/DPR submission/extension in construction period, if
any) from the issue the date of issuance of Consent Letter.
Extension charges applicable @ Rs 1000/~ per MW for
first month doubling in successive manths, subject 1:0
maximum of Rs 10,000/~ ie. Ist month Rs 1,000/-. 2
month Rs. 2000. 3" month 4000/-, 5" month Rs. 10,000/
This part of charges will be payable upfront or with
interest at praject borrowing rates, afier commizsioning..

9,

The II'P shall stick te the time schedule for the investigation of the proiect and subsaission. of
the FR. and DPR. In the svent of the IPP being unable to subinit the FR and DPR within the
stipulated period as mentioned in clause 1,3 &3 in this letter, the IPP oap seek extension for
the delay for valid reasons within oné month alongwith extension fiz and maximum extension
shali ba as mentioned in clause Mo -5 of this letter. Extension fee for extension in me paiod
for subme,&mn of DPR shall be @' -Rs 1808/~ per MW for first mont doubling in suceessive
fn,,r‘*s& 3 fmm maxintam of Bs 10,004 1.e. Ist month Rs 10007-, 2™ month Rs. 2000. 3*
I 401 V‘: ® mtonth Rs. i G(}ﬁ‘ and for FR. extensior (ees shell be @ Rs. 10,000/ pes
pg, mnu Mor submissi: of DPR. within the extendsd period shall result info
atioys of the projec: "

Setailed Frgjeet Repon subimission date shadl be reckoped anly afer it has been found that
the report is in conformity wid: CEAS CWC guidelines & within alietted/approved
slvations streary The reports and studiet shisdl be prepared by reputed consultants wh
have axpesience of handling the complets task of geological & hrdrulogical investigatian,
amstricicn, geettion. commissioning and  speratnn of hydroelchis pecjects, Congpleste
Jeraila oF the omulipnin and ey peperiebice sbafl be noiuded @ the JPHE op anpennd

herziy

HINVIUETA, cn teekipt of Detatied Moject Flepat (DER;, will scrutidizes the DPR. froin ihs
gl + [ abiiead paremeelr and reiated aspe T 3F he opyjact s well 45 apthmay e ROD
st the potaibnd sl e wovauuye the HIT A Sebs will tur vand vl DR 1o Dipsuter ot
Sngrey, tor aecomdage of echojoal Concurrengs Bluring sranunntion of DPR HIMUBSay
Diector of Luzigy, may puint out the defects and deficieticies aﬂechng the Teghnical
Conzurrence, PP i5 expected o make good the defects promptly and remove the defects or
deficiencies, as pofiited out by the HIMURI A/ Director of Energy, within 30 days from the
dispatch of the communication.  The IPP will obtain Techio Concurnvence (TC) from

Dirzetar of Energy., within 45 days from the date of submission of DPR.

If tha perfermance of this consent or any obligation of 1I°P is prevented, restricted or innterfered
with for any seasons of: fire, explosion, epidemic, ‘cyclone, earthquaka, flaod, uniforeseen

natural calamity, war, revolution, feguirement of any Govermment or any sub-division
autherity oi yegresentative of any such Government in respect of the aforessid conditions, or

e — o ay-other-ast-whatsoever-wwhether - similar - oe-dissimilar-to - those-efumerated;-beyend-the — -~~~ ==

)

reasonable control ef the party hareto; the party so affected upon giving prompt notice to other
pasty shall bv excused ﬁmn such per{omanca to the extent of stich prevention, restriction of

efforts to amld or rempve cause& qf non- performance, if possibie; and imll continue
peiformance hereunder with the utnost dispatch whenever such causes are removed. If the
forve majeure such as war, civil war, insurrection, riots, revolutions, fires, floods, epidemies,
quarantine, tesirictions, freight embargoss. radioactivity, earthquakes. cloudbursts, landslides

§
R q
Page d of 1D
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JSV Sub-Division
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(= and excessive snow peisists for continuous period of the consent letler ov more. the paties
shall meet and decide about e fither cowse of action.

1. Incase the PP does not find the Project 1o be feasible from techno-econemic considerations o1
froin any other aspect, the IT'P shall hand over to the HIMURJA all the Froject Reports ang
any other connected ducuments etc. as may have been collected andior prepared by the [PP

during the veurse of investigations.

11. The Government afler having concluded that the Project is techno-economically viable may
enter into an Implemenmtion Agreement with the IPP within 15 days of accordance of TC
or within 2% months after issue of consent letter ( including extension if any ) whichever is
earlier. IFP will give request for signing 1A and depoesit requisile charges for signing of 1A
for the execution of project on terms and conditions in accordance with 1.P. Hydro Power
Policy 2006 read with varicus nmendinents it it notified from time to time.

. %, - 12, The IPP shall set up its office within State of Himuchel Pradesh after siguing of
Implementation A greeent and furnish the proof thereof.

i% (i} This consent shall be restricied within the approved parameters of this consent Ietter i.e.
to uiilize water of Kaso} Mata/sti-eam in elevation range betwsen EL £ 1810 to 1605
.m (i.e. Dlversion weir to Tail race) on Left/Right Bank of on which this project is
envisaged unless otherwise approved by the [1.P. Government. ‘The H.P. Gowt. shall be at
hberty to cancef the consent, if any violation on this account is discovered at a later stage,

“ 5% As per laid down guidelines riparian distance ot SOmtrs elevation wise oy 250n
fitsrizonm] distance is 10 be maintained betwesn ten projects te ailow visthle o
of water o the stream/MHalle while cairying oul detatled swivey, lailing whick: the
allatment 15 Hable (o be cancelied for vielatior of the same.

shotil] ¢ 2He oue o ey wllonnen pa De R

. . AlEs gy ent ez s siadl ey e the Bt ke d
abour e CleRgEt plier ancy antsasion akall B0 Sndl sl bhdimg
3 4]
i L F LN il A WE e
Code Sapvinpedidan i i I (AN TE BN i i ST Oy R
S0 O onmipensition o a0 s Uensrsoniy 3@

34, MOCs of 1PH, HPPWT:, Revenuis, Fisheries and Wild Life ate not required with DPR.
However, clearances and compliance <f norms & conditions of the deparmments shall be
‘ensuced by the developers before and during execution.

- o " (i) The norms and terns and conditions of IPH, PWD and Revenue Department shall be
Arnexed with ?i}e finplementaiion Agreement and devaloper shall abide by then,

i x} No proyact should be allotted in Wild Life Sanctuaries/Parks/aens. If Jater on the project.
. : . comes wuhm the boundaries of W ild Life Sanctuaries/Parks/areas by way of redefining

‘ boundaries of Wild Life Sanctuaries/Parks/areas, IPP shall have to susrender the project
immediately without any claim.

Y .:,_/"\ A\ Lt
“_i\ by ’5/

Jhue e
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i AsSIS t Engineer
Pt : JSV Sub-Division
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(fii) Ne NOC of Fishertes Deparinrent 18 required. Only where projects ate allotied in the
sties s where Pisberiss depgriment bas ils conservations ;ﬂ development projesis, the
devziopers will conply with all the instructions/directions of Fisheries Department and
lake it aceount impact in Peasibiiity Stdy, DPR und during pryject execution,

harges payable-

2}  No charges for projects upto 2 MW,

By For other only per MW charges at the rate of Rs 50,000/ per MW,

¢y Mo additional chatges for lehgth of sireain so 48 1 avaid inspections.

4} Where any development censervatimn projects of Fisheries Depariment arg impacted

separate charges 25 per Fisheries Department proposal.
v} NOC of Gram Panchayat ~ Effective consultation shall be done with Gram Panchayats
b and theis objections and suggestions shall be heard and decided by SDM by way of 2
ensaned speaking order. Agegrieved parties have right to appes! before D.C. and
thereafter Principal Searetary (Power),

Lingle jotut somnites will clear all agpects of projects for stamiory clearances.

& HOCs from diff
IMU‘

1w Depavtments shall be furnished in shepe of, s2[f atfestéd eapizs, o the
WP s W;umd i mrmsis an a.fil;id\/lf o Rs. 5 stamp paper duly
i U3 obsined from e ditferent
1 B s simhed with the

o adoressid Wil by
¢ tee and

15 | Rt i L ! | Yepudt U e 4:':;-
gﬁlﬁ : “)pj e sy gl Al be ettt [ LA LR i H:Vﬂi{'@‘ 4 WEle) | mREsS
i3 dape oe oo &) e Editey ) a5 per e folownig @i o e 180 applicacksis =

pelioy atthe Sate Guvi. 2l the tne of digritg of bnplemenbation Agrsament

a3 Smai Hydro Electric Prolects upte Z MW alioted alier 2006 Hydre Policy, where
pqwa is consumed is HP by HIPSEBL free p@wer payable to State and Local Area
Development Fund shail be 2%, 12% and 18% (2% for first 12 years, 12% for next 18
vears & 18% for remaining peried of to 10 vears).

by For Qther Projects- 'i‘hn Free power roya}:y lizble 10 be charg'eci for projeets with an
installed capacity upto 5 MW will be al ihie rate of 12%, 15% & 24% (12% for first 12
_years, 15% for next 13 years & 24% for remaining period of 14} years) for captive use or

third party sale outside the state or fhe rates appiicabfie as per pulicy of the State
Government 21 the time of signiing of TA. For captive consumption withinrthe stare or
sale to HPSER Ltd. or its suscessors the concessional rayalty rates shall be 6%, 15% and

4% (6% for first 12 years, 15% for next 18 years & 24% fer remaining period of 10
years). In case of capacity snhancement beyord § MW rates notified by govemment
shai] be applicahle

Wth\l)}, B
e i
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The IPP shall provide an additional 1% (one percent) free power vver and above the
rates existing at 20 (a&b) for Local Area Developmem Fund (LADF) aimed at
providing regular stream of revenue for income generation and welfare schemes,
creation. of additional infastructure and common facilities eic. on a sustained and
centinued basis ever the life of the project. This fund weuld be available in the foun of

ain annuity over the entire life of the project.

18. The balance energy, afler adiustment of free energy, may be used/sold by the Second Pariy

iz the following manner -

(a) f-‘ree enesgy shall be made available by the Second Party at the intermonnection point to
the HPSEBL, wherein HPSEBL will buy power from SHPs ppte 2.00 MW, if the
developer s¢ choose, provided that fiee pewer to the State is also as per 2006 Policy and

the metering shall be done at this peint, Fer SHPs above 2.00 MW upto 500 MW,

- HFSEBL will fermulate an objective, prudent and fransparent power purchase polioy,
keeping in view Joad centre, evacuation cost, line losses, hydiology efc.

Selid tap eonpectivity at the nearest or 11 KV m 22 KV iine wpta 2 MW capacity
generation capacity will be alipwed, with appropeiate protection.

Tu eas= Liquidity, Commission wi! determine twa sets of levelised tariff i.e. ane for firs!
5 10 40 venss, which may be hgher aad 2™ sef fiur balance paricd ¥

-
e vhee g ansdssion of v shell By perabis for free engrgy from the goooarine

Rty

12 or svacuats power for

thi Make captive nse o TiegoL a,fﬂ Third Party sale w
z ves i this regard!

GHPVIYE Baa o 3ale o & 18 W el ¢

Wil be set by the HPERC i:g;s,ay., et pet. fons by e r_;m‘:if—.ﬁ

MIRSD AT b NP AN
}I 1Rf
Jeup Ik khurarhehs U S 3 Savidat e BETIEE wr A0 S ReR
o pliazige o waneddduhon of dheees at original dloies comparn culeey e | oparacT
diar e Urnginal allottes shal! jeatn de vonmolling wderest 1.2, 21 % equily L the ue's

entity upto Six months. after actual comrnissioning of the project and thereafter allowed i¢
freely sell/divest the project. Howrever, equity shares to the extent of 100% cau be
transfered to Himachali at any stage after allotment. In the event of any contravention,
the Govemment of H.P. shall terminate the Consent Letter forthwith at 4ay stage.

9.2 (2) For Himachalls: In case of benafide Himachalis /Co-operative Societies/Campanies/

Veluntary Societies/Trust/Partnership concems/Sole Proprietorship concerns comprising
wholly of bonafide Himachalis to whom praject upto 2 MW and above 2MW to SMW
capacity is allotied, the Govemment may consider the request of the pramoters to transfer
ownership wholly or partially t© any ether bomafide Himachalis / Co-operstive

Socleties/Coumpanies] VoI iTEry SECisiey FusyParfersaip cwremy/Sule Proprieorship

concerns coxprising wholly of bonafide Himachalis, at any stage after allotment.

19.2 (b) Incase of benafide Himachalis t© whom Prajecs upto 2.60 MW gapacity is allatted,

m

Change in name/dilution of share& by Himachali allottee to aon-Himachalis shall be
allowed to the extent of 26% atany stage and full disinvestment afler six months of actual
comrnissioning of project,

pum o, ) E dt’ﬂla
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Hf te) Incese of borafude Himachalis to whom Projects sbove 2.00 MW and upto 5.00 MW v

20,

28,

M

3L

capacity is alloded, (hange in name/dilution of shares by Himachsli allottes to non-
Himuobelis shall be aliowed to the extent of 49% at any stage subject to the cordition that
original gllotee shall retain the controlling interest i.e. 51% equity in the new entity upto
six months of actual connnissioning of project.

For projects upte 5 MW, HPSER 144, or is successor entity shall buy the power sf the
tariff notified from time to titne by Himachal Pradesh Electricity Regulatory Commission.

Alongwith the acceptance of the sensent letter, the followirig shall also be fumished by the
IPP: “An affidavit on a stamp paper of Rs.5/-anly (duly notafized) to the effect thet nof
more than three projects (including this project) arc under gxecution with the ailotlee

company/iirm and the prometers of the eompany /firm”,

Other conditions of Hydro Power Policy 2006 read with amendments (o the same notified
from ume (o time shall be applicable 0 the developer/IPP which shall also be mbntioned as,
“ that the Hydre Power Policy, 2006 alohgwith anendments from time to time shall be
abidad by him duritig the occupaney of the project”, in the affidavit to be submitted under
point nn. 21 above as sepond point

HIVMURIA HF. Government shall provide necessary assistance in obtaning clearances atl -
Statd level 7
This ootrant betier 1 e 1asued i Lel o MEOE e on Sopnrazs 47001 shallobe gonat by

B gvsnan

vieduos ot Deptl GETEG

=iy leter s

T TLatn TG SRR S TS I Sl LU

it

Nl by (I st & i. A
e M R Epsde § ta, e g A I e L ij' WS

Foligs 1 olEr withitn way Asbydii/Ziadiatic -

The PR of the pijedt is to"be Gompleted withiu the specified ths e, 24 mouﬁ% id
{sxcinding extension of 3 months) failing which project shall stand cancellad.

The State Government and the Jocal right holders shall have the tight over use of waler for
irrigation and drinking water supply.

‘The Govt. reserves the right to medify, delete or add any of the conditions, criteria; at ifs
own disceetion and shall be at liberty 1o withdraw the consent ifiat a Jater stage it is found -

“that some information has been suppressed or faise infermation has bwr mpp!;ed by IPP [ o

about the project.

APACITY EXCEEDING SMW AFTER ENHANCEMENT!

If the capacity of the allotted project is enhanced above SMW, all the charges payable as .
per Palicy for the projects above 5 MW including additional free power royalty are io be
paid by the appheant afresh on whole capacity of the priect,

\
R Wi}
SR 0 T |y co
¢ by ke Page 8of 10 m
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»ote:

{1} The DPR shall clearly bring out the percentage potential| utilization of te site and it
would be preferable if the DPR demonstrates that the proposal shall lead ¢ mors than
75 % of the polential utilization of the site in a 75% dependable year. Capacity
ufilization factor (LY i3 fo be kept betwsen 55% o 60% + 2 %.

(2)  Capacity firmed up in the DPR shall be treated as final subject to approval from
Goverunent in case of enhancement far according TC and signing of 1A.

In case of default of any ef the time frame and/er conditions of this consent leiter, the
‘Government shall be at liberty to withdraw the corisent and forfeit the security and the

profect can thereafier be granted to other suitable party.

|

Himurja and £LP. govemment welcome you to the fraterity of independent power producers
engaged i the infrastructural development of the State and reiterates fts comndiment to Bicilitate
entreprencors in the State for over all growth and developrment. and wish your project all the

F00EBS

0 Yowrs Sinceely
| .’!;‘ r—,- "():f_}é"

Er ¥ 1 Thakw
Project Director cluii:
Dv Thief Executive Offices
j A U"}a Nxm i J

“H‘

f
] L # T’.l,_?
PR DT dartist e Sl QY DT BTt A RV UNADY Lk AP TR 2 SIAT
vt Ee den [ SN n§) 8 Lo g 71\ ¥ SR T g CL's Sl LI I e '
U TR TRPT AT TR G A Fodbso e Vagalev an b a) il i3 el TP Rhamita ' it

i), Principal CEF Wild Uit Hunsacha) Praassh

All the Departments are requested to render nevessary assistance w the [PP {0 prove or
otherwxse the feasibility and desirability of the project and formuiation of the DPR. This

éomsent be freaied as Government permission to the IPF for investigating the projgct, and, |
obtaiming various clearances for submission of DPR and possible seting up of the Small '
Hydro Power Project as described in the letter above, J

2. Additional Chief Secretary (NES), o the Govt. of H.P. wat letter No. NES-F (2332015
dated G:7/08/201 5 vide Whéi h approvel Iaas been accnrfi:*d
o1 _The Direcipr (SHP) MNRE Biock No.» 1 4CGO Comples, Lodli Raad. New Delhi-110003 for:  _ .-

infonnation please.
4. Director, Direciorats of Energy. Shanti Bhawan, Phase-ll, Sentor-6, Shimla-171009 for

infermation please,
3. M.I HPTCL Barowalia House, Kahalint Shimla -171082 for iformation.

}“'7"“%...‘ q
Ppes §of 14 %W

| -
-
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. Deputy Commissioner- Kullu, Distt. Kalle, H.P,
The Chief Bnginees (SOA&®:, MPSEB Ltd. Vidvut Bhawan, Shimla 171004 for information

end pecessary action. _
The 8r. Project Officer Mimugia, Distt, Wuily, H.P. for information and necessary action.

{ Br K. L. Thakur)

Project Divector cum

Dy Chief Executive Officer,
HIMURIA, Urjs Bhawan,
Kasumpti, Shimla-171089.

e e
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HHMURIA
(H.P. Govt. Energy Development Agency)
HIMURIJA, Urja Bhawan, SDA Complex, Kasumpti, Shimla-171009

PHONE-177-2620365, 2621783, 2625306, 2621623 | FAX 177-2622635

No. HIMURJA/SHP/Grahan kasol (416)/2015- Dated:
To

M/s Bena Butail (Sole), Butail Complex-

Bundla Tea estate Palampur- Kangra 176061

Sub.: Consent for exclusive time bound right for preparation of Project Report for the
Small Hydel Project Kasol (5.00 MW) in Kullu District, Himachal Pradesh.

Dear Sir,

I am directed to inform that after considering your application for the Self Identified
project, the State Government has consented to give you the exclusive right for preparation of
DPR for subsequent implementation of SHP in H.P. The details of the project for which consent
has been granted is as below:

Sr. | Name of the | River/Stream | Distt. Elevation Range Estimated
No. | Project (Diversion site of Tail race) | Capacity
(MW)
1 | Kasol Kasol Kullu + 1860 to 1605 m 5.00

1. FR FINALISATION

The IPP shall submit a comprehensive Feasibility Report (FR) to Himurja prepared by a reputed
consultant within six months of issuance of this letter along with the credential of the consultant.
Feasibility Report (FR) shall be based on actual Survey & Investigation containing site detail,
hydrological data, location of project components, power studies for capacity determination, land
requirements, layout plan, single line diagram, E & M equipment specifications and cost analysis
etc. Extension of three (3) months subject to deposition of extension fee @ Rs 10,000/- per MW
per month is allowable. If the IPP fails to submit Feasibility Report within extended period project
is liable to be cancelled.

2. IPP shall have to deposit security, processing fee, upfront premium based on the allotted
capacity within two months from the date of issuance of this consent.

2.1. SECURITY (REFUNDABLE)

The Security charges (refundable) in the shape of Demand draft is to be fumished in favour of
"DIRECTOR HIMURJA" payable at Shimla @ Rs 50,000/- per MW. If the requisite documents
such as PFR, Upfront premium and post allotment processing fee etc. as prescribed in the consent
letter are not deposited in time, the project shall be cancelled and this amount will be forfeited.
This amount will also be used as performance guarantee for different milestones and adjusted
against extension charges that may have become due and were not paid in case of cancellation of
project at any stage. (EMD deposited at the time of apply will be adjusted against Security).

The above security shall be refundable to IPP after signing of IA.



e

Assistant Engineer

2.2 PROCESSING FEE (NON-REFUNDABLE)

Fumishing of the Processing Fee (non-refundable) in shape of Demand Draft in favour of
"Director, HIMURJA" payable at Shimla. The processing fee for Himachali, Cooperative
society/Company comprising of the bonafide Himachalis shall be Rs. 25,000/- upto 2 MW and
beyond 2.00 MW upto 5 MW@ Rs. 25,000/- + Rs. 10,000/- per MW (for the capacity exceeding
2 MW). For others i.e. Non-Himachalis the processing fee shall be Rs. 2.00 lac per Project.

If an IPP enhances the capacity of already allotted Project after Technical Concurrence/signing of
IA, then the IPP shall be required to furnish the processing fee afresh at the rate specified above.

2.3 (a) UP-FRONT PREMIUM (NON-REFUNDABLE)

Upfront premium (Non-refundable) shall have to be fumished in shape of Demand Draft in favour
of Director Himurja, payable at Shimla.

Up-front premium shall be charged in two stages-

1) @ Rs. 45,000/- per MW at the time of allotment of the project i.e. within two months from
the date of the consent letter and

ii) Balance upfront premium @ Rs. 45,000/- per MW at the time of signing of the IA.
Whereas for projects upto 2 MW upfront premium is exempted.

2.3 (b) If after enhancement of capacity the capacity of the project remains upto 5 MW the IPP
shall have to pay upfront premium @ Rs. 90,000/- per MW on whole capacity.

3. The IPP shall carry out the requisite detailed investigations and techno-economic studies of
the Project and shall submit a Detailed Project Report to HIMURIJA within a period of 24
months from the date of issue of this consent letter in consideration to Hydro Power Policy
2006 and its subsequent amendments from time to time.

4. The IPP shall submit monthly discharge data and quarterly overall progress reports to
Himurja on the Proforma attached at Annexure- 'A' & 'B'.

5. Following milestones shall be binding on the IPP:-

Sr. No. Milestones Time Period
1 Feasibility Report | Within six months from the date of Consent Letter before
Submission preparation of DPR. Feasibility Report (FR) shall be based

on actual Survey & Investigation containing site detail,
hydrological data, location of project components, power
studies for capacity determination, Land requirements,
Layout plan, single line diagram, E & M equipment
specifications. Extension of three months with extension |
fee @ Rs. 10,000/- per MW per month.

Consequences- Cancellation of project.

2 Feasibility Report | Himurja will approve the Feasibility Report within two
Approval months from its submission or within 11 months (including
extension obtained for submission of feasibility report if
any) from the issue of consent letter.

—_—
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IPP has to obtain all necessary revenue record required for
implementation of project within Nine (9) months from the
date of issuance of Consent Letter or within 12 months
(including extension obtained for submission of feasibility
report, if any) from the date of issuance of Consent Letter.

IPP has to submit applications for all the
clearances/approval/consent applied within Eleven (11)
from the date of issuance of Consent Letter or within 14
months (including extension obtained for submission of
feasibility report if any) from the date of issuance of
Consent Letter.

IPP has to obtain all the clearances/approval/consent
within Twenty Four (24) months (including extension
obtained for submission of feasibility report if any) from
the date of Consent Letter.

Within 24 months from the date of issuance of Consent
Letter or within 27 months including three (3) months
extension for submission of FR, if three (3) months
extension not availed at the time of FR, extension of three
(3) months can be availed for submission of DPR for valid
reasons by levying extension fee @ Rs. 1000/- per MW for
first month doubling in successive months, i.e. 1 month
Rs. 1,000/-, 2" month Rs. 2000/-, 3* month 4000/-.

Technical Concurrence shall be accorded by Directorate of
Energy (DoE), on behalf of Govemment within 45 days
from the date of receipt of the Detail Project Report or
within 28 months and 15 days (including extension
obtained for submission of feasibility report, if any) from
the date of issuance of Consent Letter and also complete
all formalities for signing of IA.

Two months after the approval of FR, the IPP shall apply
to the appropriate authority (Distribution/Transmission
Licensee) for finalization/confirmation of interconnection
point.

Within 15 days of the TC or within 29 months from the
issuance of the Consent Letter (including extension
obtained for submission of FR/DPR, if any) whichever is
earlier.

IPP has to achieve financial closure including PPA if
required and obtain balance clearance/consent/approval, if
any and start work on site within six (6) months after
signing of IA or within 35 months (including, extension
obtained for submission of feasibility report and DPR, if
any) from the date of issuance of Consent Letter.

3 Acquisition of Revenue
record

4 Submission of
applications for all
clearances/approval/con
sent to different
departments

5 Obtaining of all
clearances/approval/con
sent

6 Submission of Detailed
Project Report (DPR) as
per CEA/ CWC
Guidelines &  within
allotted/approved
parameters with  all
clearances

7 Grant of Technical
Concurrence,
preparation &
submission of
documents for signing
of Implementation
Agreement.

8 Confirmation of
Interconnection Point

9 Signing of IA

10 Achieving Financial
Closure including PPA if
required and  work
started Concurrent
action: Any balance
clearances,
consent/approval to be

jdfu\ c‘m obtained.
Assis Engineer
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Shat

Page 3 of 10




g

11

Project Commissioning | Project must be commissioned within 24 months from the
date of start of work. However, six (6) months extension in
this period is allowable for valid reasons subject to
deposition of extension fee within 65 months (including
extension obtained for submission of feasibility
report/DPR submission/extension in construction period, if
any) from the issue the date of issuance of Consent Letter.
Extension charges are applicable @ Rs 1,000/- per MW for
the first month, doubling in successive months, subject to
a maximum of Rs 10,000/- i.e. 1%t month Rs 1,000/-, 2™
month Rs 2,000/-, 3" month 4,000/-,5th month Rs 10,000/-
This part of charges will be payable upfront or with interest
at project borrowing rates after commissioning.

et

The IPP shall stick to the time schedule for the investigation of the project and submission of
the FR and DPR. In the event of the IPP being unable to submit the FR and DPR within the
stipulated period mentioned in clause 1,3 & S in this letter, the IPP can seek extension for the
delay for valid reasons within one month along with an extension fee and maximum extension
shall be as mentioned in clause No — 5 of this letter. Extension fee for extension in time period
for submission of DPR shall be @ Rs 1000/- per MW for first month, doubling in successive
months, subject to maximum of Rs 10,000/- and for FR extension fees shall be @ Rs 10,000/-
per MW per month. Non-submission of DPR within the extended period shall result into
cancellation of the project.

Detailed Project Report submission date shall be reckoned only after it has found that the
report is in conformity with CEA/CWC guidelines & within allotted/approved elevation &
stream. The reports and studies shall be prepared by reputed consultants who have experience
of handling the complete task of geological & hydrological investigation, construction,
erection, commissioning and operation of hydroelectric projects. Complete details of the
consultants and their experience shall be included in the DPR or annexed therein.
HIMURIJA, on receipt of Detailed Project Report (DPR), will scrutinize the DPR from the
angle of allotted parameters and related aspects of the project as well as optimum utilization
of the potential. After its scrutiny the HHIMURJA will forward the DPR to Director of Energy,
for accordance of Technical Concurrence. During examination of DPR HIMURJA/ Director
of Energy, may point out the defects and deficiencies affecting the Technical Concurrence.
IPP is expected to make good the defects promptly and remove the defects or deficiencies, as
pointed out by the HIMURIJA/ Director of Energy, within 30 days from the dispatch of the
communication. The IPP will obtain Techno Concurrence (TC) from Director of Energy,
within 45 days from the date of submission of DPR.

If the performance of this consent or any obligation of IPP is prevented, restricted or interfered
with for any reason of: fire, explosion, epidemic, cyclone, earthquake, flood, unforeseen
natural calamity, war, revolution, or requirement of any Government or any sub-division
authority or representative of any such Government in respect of the aforesaid conditions, or
any other act whatsoever, whether similar or dissimilar to those enumerated, beyond the
reasonable control of the party hereto; the party so affected upon giving prompt notice to
other part shall be excused from such performance to the extent of such prevention, restriction
of interference for the period it persists provided that the party so affected shall make its best
efforts to avoid or remove causes of non-performance, if possible, and shall continue
performance hereunder with the utmost dispatch whenever such causes are removed. If the
force majeure such as war, civil war, insurrection, riots, revolutions, fires, floods, epidemics,
quarantine, restrictions, freight embargoes, radioactivity, earthquakes, cloudbursts, landslides
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11.

12.

13.

14.
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and excessive snow persists for a continuous period of the consent letter or more, the parties
shall meet and decide about the further course of action.

In case the IPP does not find the Project to be feasible from techno-economic considerations
or from any other aspect, the IPP shall hand over to the HIMURJA all the Project Reports and
any other connected documents etc. as may have been collected and/or prepared by the IPP
during the course of investigations.

The Government, after having concluded that the Project is techno-economically viable may
enter into an Implementation Agreement with the IPP within 15 days of accordance of TC or
within 29 months after issue of the consent letter (including extensions if any) whichever is
earlier. IPP will give request for signing IA and deposit requisite charges for signing of IA for
the execution of the project on terms and conditions in accordance with H.P. Hydro Power
Policy 2006 read with various amendments in it notified from time to time.

The IPP shall set up its office within the State of Himachal Pradesh after signing of
Implementation Agreement and furnish the proof thereof.

(i) This consent shall be restricted within the approved parameters of this consent letter i.e.
to utilize water of Kasol Nala/stream in elevation range between EL * 1860 to 1605 m
(i.e. Diversion weir to Tail race) on the Left/Right Bank of on which this project is
envisaged unless otherwise approved by the H.P. Government. The H.P. Govt. shall be
at liberty to cancel the consent, if any violation on this account is discovered at a later
stage.

(i) A prelaid down guidelines riparian distance of 50 mtrs elevation wise or 250 m horizontal
distance is to be maintained between two projects to allow visible flow of water in the
stream/Nalla while carrying out detailed survey, failing which the allotment is liable to
be cancelled for violation of the same.

(iii) In case of any conflict above a site, due to other allotment on the same stream/nallah etc.
the State Government/Himurja shall have the right to take the decision about the Consent
letter and this decision shall be final and binding on the concerned parties.

(iv) If it is discovered at later stage that project components are coming up in Wild Life
Sanctuary/National Park the project shall stand canceled without paying any
compensation or an alternative site.

NOCs of IPH, HPPWD, Revenue, Fisheries, and Wildlife are not required with DPR.
However, clearances and compliance of norms & conditions of the departments shall be
ensured by the developers before and during execution.

(i) The norms and terms and conditions of IPH, PWD and Revenue Department shall be
Annexed with the Implementation Agreement and developer shall abide by them.

(ii) No project should be allotted in Wild Life Sanctuaries/Parks/areas. If later on the project
comes within the boundaries of Wild Life Sanctuaries/Parks/areas by way of redefining
boundaries of Wild Life Sanctuaries/Parks/areas, IPP shall have to surrender the project
immediately without any claim.

- Page 5 of 10
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(iii) No NOC of Fisheries Department is required. Only where projects are allotted in the

streams where Fisheries Department has its conservations and development projects, the
developers will comply with all the instructions/directions of Fisheries Department and
take into account impact in Feasibility Study, DPR and during project execution.

Charges Payable-

a) No charges for projects up to 2 MW.

b) For other only per MW charges at the rate of Rs 50,000/- per MW.

c¢) No additional charges for length of stream so as to avoid inspections.

d) Where any development conservation projects of Fisheries Department are impacted
separate charges as per Fisheries Department proposal.

(iv) NOC of Gram Panchayat- Effective consultation shall be done with Gram Panchayats and

their objections and suggestions shall be heard and decided by SDM by way of a reasoned
speaking order. Aggrieved parties have right to appeal before D.C. and thereafter
Principal Secretary (Power).

Single joint committee will clear all aspects of projects for statutory clearances.

15.

16.

157

NOCs from different Departments shall be furnished in shape of, self-attested copies, to
the HIMURJA. The IPP is required to furnish an affidavit, on a Rs 5/- stamp paper duly
notarized, to the effect that all conditions in the NOCs obtained from the different
Departments and Gram Panchayat shall be abided by them, incase an IA is signed with the
IPP later on.

The receipt of this communication and acceptance of consent conditions aforesaid will be
acknowledged within one month and the affidavits, security charges, processing fee and
upfront premium within two months from the date of issue of this letter. In case, [PP’s
confirmation is not received or security, processing fee and other relevant essential
documents, not deposited by the due date it shall be presumed that IPP is not interested in
taking up the project and consent shall be treated as withdrawn.

ROYALTY

In the event of this project being awarded to you for implementation, a separate agreement
called Implementation Agreement shall be executed for supplying the royalty on water
usages in shape of free power royalty (Energy) as per the following rates or the rates

applicable as per policy of the State Govt. at the time of signing of Implementation
Agreement.

a) Small Hydro Electric Projects up to 2 MW allotted after 2006 Hydro Policy, where
power is consumed in H.P. by HPSEBL free power payable to State and Local Area
Development Fund shall be 2%, 12% and 18% (2% for first 12 years, 12% for next 18
years & 18% for the remaining period of to 10 years).

b) For Other Projects- The Free power royalty liable to be charged for projects with an
installed capacity upto S MW will be at the rate of 12%, 15% & 24% (12% for first 12
years, 15% for next 18 years & 24% for remaining period of 10 years) for captive use
or third party sale outside the state or the rates applicable as per policy of the State
Government at the time of signing of IA. For captive consumption within the state or
sale to HPSEB Ltd. or its successors the concessional royalty rates shall be 6%, 15%
and 24% (6% for first 12 years, 15% for next 18 years & 24% for remaining period of
10 years). In case of capacity enhancement beyond 5 MW rates notified by government

Page 6 of 10

AssiBlant Engineer
JSV Sub-Division

Shat

227



228

18.

19.

19.1
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The IPP shall provide an additional 1% (one percent) free power over and above the
rates existing at 20 (a&b) for Local Area Development Fund (LADF) aimed at providing
regular stream of revenue for income generation and welfare schemes, creation of
additional infrastructure and common facilities etc. on a sustained and continued basis
over the life of the project. This fund would be available in the form of an annuity over
the entire life of the project.

The balance energy, after the adjustment of free energy, may be used/sold by the Second
Party in the following manner :-

(a) Free energy shall be made available by the Second Party at the interconnection point to
the HPSEBL, wherein HPSEBL will buy power from SHPs up to 2.00 MW, if the
developer so choose, provided that free power to the State is also as per 2006 Policy
and the metering shall be done at this point. For SHPs above 2.00 MW upto 5.00 MW,
HPSEBL will formulate an objective, prudent and transparent power purchase policy,
keeping in view load centre, evacuation cost, line losses, hydrology etc.

Solid tap connectivity at the nearest 11 kV or 22 kV line up to 2 MW capacity generation
capacity will be allowed with appropriate protection.

To ease Liquidity, Commission will determine two sets of levelised tariff i.e. one for
first 5 to 10 years, which may be higher and 2" set for balance period.

No wheeling/transmission charges shall be payable for free energy from the generating
station to the interconnection point.

(b) Make captive use or negotiate Third Party sale within the State or evacuate power for
captive use or sale outside the State. The wheeling or transmission charges in this regard
will be set by the HPERC based on petitions by the parties.

TRANSFER OF PROJECT TO SUBSIDIARY GENERATING COMPANY/
DILUTION OF SHARES.

For Non-Himachalis: The Government may consider the request of the allottee company
for change in name/dilution of shares of original allottee company subject to the condition
that the Original allottee shall retain the controlling interest i.e. 51% equity in the new entity
upto Six months after actual commissioning of the project and thereafter allowed to freely
sell/divest the project. However, equity shares to the extent of 100% can be transferred to
Himachali at any stage after allotment. In the event of any contravention, the Government
of H.P. shall terminate the Consent Letter forthwith at any stage.

(a) For Himachalis: In case of bonafide Himachalis /Co-operative Societies/Companies/
Voluntary Societies/Trust/Partnership concerns/Sole Proprietorship concerns comprising
wholly of Bonafide Himachalis to whom project upto 2 MW and above 2MW to SMW
capacity is allotted, the Government may consider the request of the promoters to transfer
ownership wholly or partially to any other Bonafide Himachalis /Co-operative
Societies/Companies/Voluntary Societies/Trust/Partnership concerns/ Sole Proprietorship
concerns comprising wholly of bonafide Himachalis, at any stage after allotment.

(b) Incase of bonafide Himachalis to whom Projects upto 2.00 MW capacity is allotted,
Change in name/dilution of shares by Himachali allottee to non-Himachalis shall be allowed
to the extent of 26% at any stage and full disinvestment after six months of actual
commissioning of project.
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19.2 (c¢) Incase of bonafide Himachalis to whom Projects above 2.00 MW and upto 5.00 MW
capacity is allotted, Change in name/dilution of shares by Himachali allottee to non-
Himachalis shall be allowed to the extent of 49% at any stage subject to the condition that
original allottee shall retain the controlling interest i.e. 51% equity in the new entity upto
six months of actual commissioning of project.

20.  For projects upto S MW, HPSEB Ltd., or its successor entity shall buy the power at the
tariff notified from time to time by Himachal Pradesh Electricity Regulatory Commission.

21.  Alongwith the acceptance of the consent letter, the following shall also be furnished by the
IPP: "An affidavit on a stamp paper of Rs.5/- only (duly notarized) to the effect that not
more than three projects (including this project) are under execution with the allottee
company/firm and the promoters of the company/firm".

22.  Other conditions of Hydro Power Policy 2006 read with amendments to the same notified
from time to time shall be applicable to the developer/IPP which shall also be mentioned
as, "that the Hydro Power Policy, 2006 alongwith amendments from time to time shall be
abided by him during the occupancy of the project", in the affidavit to be submitted under
point no. 21 above as second point.

23. HIMURJA/H.P. Government shall provide necessary assistance in obtaining clearances at
State level.

24.  This consent letter is being issued in lieu of MOU and no separate MOU shall be signed
by the govemment.

25.  This consent letter is being issued under the orders and authorization of Deptt. of Non-
Conventional Energy Sources, Govt. of Himachal Pradesh.

26.  If Upfront premium, security charges and processing fee are not deposited within two
months from the date of consent letter the project is liable to be cancelled.

27.  Incase at any stage it is found that this small hydro Electric Project is prejudice to overall
optimum development of the river, the government reserves the right to cancel the
allotment of the project without any liability/limitations.

28. The DPR of the project is to be completed within the specified time i.e. 24 months
(excluding extension of 3 months) failing which project shall stand cancelled.

29.  The State Government and the local right holders shall have the right over use of water for
irrigation and drinking water supply.

30. The Govt. reserves the right to modify, delete or add any of the conditions, criteria, at its
own discretion and shall be at liberty to withdraw the consent if at a later stage it is found
that some information has been suppressed or false information has been supplied by IPP
about the project.

31. CAPACITY EXCEEDING SMW AFTER ENHANCEMENT.

If the capacity of the allotted project is enhanced above SMW, all the charges payable as
per Policy for the projects above S MW including additional free power royalty are to be
paid by the applicant afresh on whole capacity of the project.
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Note:

(1)

(2

ot —

The DPR shall clearly bring out the percentage potential utilization of the site and it
would be preferable if the DPR demonstrates that the proposal shall lead to more than
75% of the potential utilization of the site in a 75% dependable year. Capacity utilization
factor (CUF) is to be kept between 55% to 60% =+ 2%.

Capacity firmed up in the DPR shall be treated as final subject to approval from
Government in case of enhancement for according TC and signing of [A.

In case of default of any of the time frame and/or conditions of this consent letter, the
Govemment shall be at liberty to withdraw the consent and forfeit the security and the project
can thereafter be granted to other suitable party.

Himurja and H.P. government welcome you to the fraternity of independent power producers
engaged in the infrastructural development of the State and reiterates its commitment to facilitate
entrepreneurs in the State for over all growth and development, and wish your project all the

success.

Yours Sincerely,
(Er K. L. Thakur)
Project Director cum
Dy Chief Executive Officer,
HIMURIJA, Urja Bhawan,
Kasumpti, Shimla-171009.

Endst. No.: A/A 9198 to 9212 Dated: 10-08-15

1. Copy is forwarded to the following for information and necessary action:

5.

(i) Additional Chief Secretary /Principal Secretary/ Secretary (Forests/Revenue/I&PH/PWD/
Environment & S.T./RD & Panchayati Raj/ Fisheries) to the Govt. of H.P., Shimla-2.
(ii) Principal CCF (Wild Life), Himachal Pradesh.

All the Departments are requested to render necessary assistance to the IPP to prove or
otherwise the feasibility and desirability of the project and formulation of the DPR. This
consent is treated as Government permission to the IPP for investigating the project and
obtaining various clearances for submission of DPR and possible setting up of the Small
Hydro Power Project as described in the letter above.

Additional Chief Secretary (NES), to the Govt. of H.P. w.rt letter No. NES-F (2)-3/2015
dated 07/08/2015 vide which approval has been accorded.

The Director (SHP), MNRE Block No.-14 CGO Complex, Lodhi Road, New Delhi-
110003 for information please.

Director, Directorate of Energy, Shanti Bhawan, Phase-III, Sector-6, Shimla-171009 for
information please.

M.D. HPTCL, Barowalia House, Kahalini, Shimla-171002 for information.

ey
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6. Deputy Commissioner- Kullu, Distt. Kullu, H.P.
7. The Chief Engineer (SO&P), HPSEB Ltd. Vidyut Bhawan, Shimla 171004 for information

and necessary action.
8. The Sr. Project Officer Himurja, Distt. Kullu, H.P. for information and necessary action.

( Er K. L. Thakur )

Project Director cum

Dy Chief Executive Officer,
HIMURIJA, Urja Bhawan,
Kasumpti, Shimla-171009.

-
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H P Govl Energy D ovelopment Agency)
HIMURIA. Urle Rhawan SIA Co paplex Kasumpti Shrla- 171608
CHone 1712520365, 2671783, 26 25308, 2621623, FAK 177~ 2624835
Ne. HIMURJA/ SHGrahan kasel (419 )28 15- 9/ P/ Dated : /v/.?/z,@ R~
To
Mss Dinesh Butail (Bole), Butald Compiex-
Bundla Tea estate Palampur- K angra 176061

Sub.:- Consent for exclusive time bound right for preparation of Project Report for the |

croem - oo - Small Hydel Project Grahan- leasol- (-5:08-MW)—in Kulle-~Distrivt; Hinmilm)
Pradesh.

[Jear Sir,

- Lam directed to inform that after considering your application for the Self Ideqtified

project, the Stare Goverranent hias consented to give yeu ihe exclusive vight for preperation of |

DPR for subsequent implementation of SHP in H.P. The details of the project fer which consent
has been granted i3 8s below:-

Sr. |Nameofthe  [River/ Stream | Disitr. Elevation Range | Estimated
No. | Preject {Diversion site to Tail race) | Camacit

: ‘ (MW)
1| Grahao kasol | Girahan Kullu 201010 1860 m 500 I

1, FRFINALISATION

The IPP shall submit a comprehensive Feasibility Report (FR) to Himurja prepased by a reputed
consultant within six months of issuance of this letler along with the credential of the consultant.
Feasibility Report (FR) shall be based on actual Survey & I[nvestipation containing sike detait,
hydrological data, location of project components, power studies for capacity determination, land
requirements, layout plan, single line diagram, E & M 2quipment specifications and cost analysis
etc. Extension of three (3) months subject to deposition of extension fee @ Rs 10,000/- pee MW
per month is allowable. 1f the IPP fails to submit Feasibility Report within extended period project
is liable to be cancelled.

2. IPP shall have to deposit seewrity, processing fee, upfront premjum hased on the eilotied
capacity within two menths from the date of issuance of this consent.

2.1, SECURITY (REFUNDABLE)

The Security charges (refundable) in the shape of Demand draft isito be fumished in favour of
“DIRECTOR HIMURJA* payable at Shimla (@ Rs. 50,000/ per MW. If the requisitz documents
such as PFR, Upfront premium and post allotment processing fee etc. as prescribed in the consent
letter are not deposited in time, the preject shall be cancelled and this amount will be forfeited. This
amount will ‘also be used as performance guarantee for differcnt milestones and adjusted against
gxtension charges that may have becoine due and were not paid in case of cancellation of project at
any stege. (EMD deposited at the time of apply will be adjusted against Security)

The above secwity shall be refundable to IPP after signing of 1A,
e N
: Hae_ u‘«q.
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* Fumishing of the Processing Pee (non-refundable) in shape of Demand Drift in favour of “Director,

* BIMURJA™ payable at Shimla. The processing fee for Himachali, Cooperative society/Compeny
comprising of th2 bonafide Himachalis shall be Rs. 25,000/- uptc 2 MW and beyond 2.00 MW
apto MW @ Rs.25,000/- + Rs.10,000/- per MW (fer the capacity exceeding 2 MW). For others
i.e. Non- Himachalis the processing fee shall be Rs. 2.0G lac per Projeet. {

if an |PP enhances the capacity of already allotted Project after Technical Concurrence/ signing of |
IA, then the IPP shall be required to funish the processing fee afresh at the rate specified above. 4

Upfront premiumn (Non-refundable) shall have i be furnished in shape of Demand Draft in fayour
of Director Himurja, payable at Shimla.

1 A Up-frent premium shall be charged in two skges-

. i} @ Rs45000/- per MW at the time of allstment of the project j.e within twe months fiom
the date of this censent letter and

iy Balance upfront premivm @ Rs. 45000/« per MW at the time of signing of the JA..
Whereas for projscts upte 2 MW apfiont premium is exempted

2.3 (b) If aiter enbancement of capacity the capacity of the project remains upto 5 MW the !PP .
shali have o pay upont premium @ Rs 90,000/- per MW on whole capacity. ‘

3. The IPP shall carry out the requisite detailed investigations and techno-economic  studies of
the Project and shall submit a Detailed Project Report to HIMUR,JA within a period of 24
months front the date of issue of this consent letter in consideration to Hydro Power Policy
2006 and its subsequent amendroenss frorn time to fime.

4. The IPP shall submit monthly discharge data and quarterly sverall progress reports t© |
Himurja on the Proforma attached at Armexure- ‘A” & °B.

' * )
5. ¥oliowing milestones shall be biud)ing on the PP :
Sr. No. Milestones Time Pertod i
N T | Teasibility  Report | Within six monihs from the date of Consent Letter before |
o Submission yreparatim of DPR. Feasibility Report (FR) shall be based

on actnal Survey & Investigation confaining site detail,
brydrologzical data, location of project companeints, power
| studies for capacity determination, Land reqmmmems,
Layout plan, single line diagram, E & M equipment
specifications. Extension of three monthe with extension
fee @ Rs. 10,000/- per MW per nionth.

Consequences- Cancellation of project.

2 Feasibility Report | Himurja will approve the Feasibility Repert within two
Approval months from its submission or within 11 months
{including extension cbwined for submission of feasibility
eeport if any) from the issue of consent letier, :

\L il
P
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3 Acquisition of | IPP has to obtain all the necessary revenue record required
Revenue record for implementation of project within Nine (9) months from
the date of issuanee of Consent Letter or within 12 months
(including extension obizined for submission of feasibility
report, if any) from the date of issuance of Consent Letter.

4 Subrmission of |[IPP has to submit applications for all the |
applications  for  all | clearances/apprevalieonsent applied within Eleven {11)
clearances/approval/co | from the date of issuance of Consent Letter or wnhm i4
nsent to different | months (including extension gbtained for submission of
departnients feasibility report 1f any) from the aate of rssuance uf

Ll S L L | cosent Tewar- BCA =Y 13" T

5 Obtaining of all | IPP has te obtain  all the clearances/approvaliconsent |
cleacancesfapprovalico | within Twenty Four (24) months (including extension
nsent obtained for submission of feasiwility report if any) frem

the date of Consent Letter.
6 Submission of | Within 24 months from the date of issuance of Consent )
Detailed Project | Letter or within 27 momths including three (3) months
Report (DPR) as per | extension for submission of FR, if three (3) months
- LCEA CWC | extension not availed at the tins of FR, extension of three
Guidelines & within | (3) months can be availed for Submission of DPR for valid
aliotted/approved resaons by levying extension fee @ Rs 1000/ per MW
parameters with all | for first month doubling in successive months, i.e *
¢learances month Rs 1,000~. 2™ menth Rs. 2000/, 3™ month 40004,

7 Grant  of Technical | Technieal Concurrence shall ba accerded by Directorase of
Cenguorence, Enetgy (D0E), on behalf of the Government within 45 days
preparation & | from the date of receipt of the Detailed Project Report or
subinission of | within 28 months and 15 days (including exteasion
decuments for signing | obtained for submission of feasibility repovt, if any) from
of Implementation | the date of issuance of Consent Letter and also complete
Agreement. all formalities for signing of 1A.

8 Confirmation of | Two months afler the approval of FR, the [PP shall apply
Interconnection Point to the appropriate auwthority (Wistribation/Transmission

Licensee) for finalizativi/confirmation of interconnection
point.

9 Signmg af IA Within 15 days of accordance of TC or within 29 months
from the jssuance of Consent Letter (including extension
obtained fer sukmission of FRADPR, if any) whichever is
earlier.

10 Achievipg Financial IPP has to achieve the financial closure including PPA if
closure including PPA | required and oiain balance clearance/consent/approval, if
if required and work any sand start work on site within six (6) mouths after
started Cencurrent signing of 1A or within 35 months (including, extension
action: Any balance obtained for submission of feasibility report and DPR, if
clearances, any) from the date of issuance of Conseit Letter.
consent/approval fo be
obtained.

e o
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Praject Project must be commissioned within 24 months from the
Commissioning date of start of work. However, six (6) months extension
in this period is allowable for valid reasons subject to
deposition of extension fee or within 65 months (including
ewensieny obtained for submission of fessibility
reportDPR. submission/extension in construcion period, if
any) fromi the issue the date of issuance of Consent Letter.

Extension charges applicable @ Rs 1000/- per MW for
first momnth deubling in successive menths, subject to
maximum of Rs 10,088/- i®. Ist month Rs 1,000/, 2*
month Rs. 2000. 3 inonth 4000/-, 5* menth Rs. 10,000/

it o | e . e e o ot i A SR i

interest at project borrowing rates, after commissioning..

This Part of charges "will be payabie Gphont of With | .

6.

}6-‘\'\\‘“"’ i Pags d of 1¢

The IPP shail stick to the tirne schedule for the investigation of the project and submission of
the FR and DPR. In the event of the [PP being unable to submit the FR and DPR within the
stipulated period as mentioned in clause 1,3 &5 in this letter, the [PP can seek extension for
the delay for valid reasons within one momnth alongwith extension fee and imaximum extension
shall be as mentioned in clause No -5 of this letter. Extension fee for extension in time period
for subimizsion-of DPR shall be @@ -Rs 1000/~ per MW for first monsh doubling in successive
snths, subject to maxirum of Rs 10,080/~ i.e. Ist month Rs 1000/, 2™ month Rs. 2000. 3"
month 4000/-, 5 month Rs. 10,000/- and for FR extension fées shall be @ Rs. 10,008/- per
MW per month. Non submission of TJPR within the exiended period shall result into
cancellation of the project.

Detailed Project Report submission date shall be reckoned only after it has been found tha
the report is in conformity with CEA/ CWC guidelines & within allotied/approved

elevation& stream. The reports and studlies shall be prepared by reputed copsultants who

have experience of handling the complete task of geological (& hydrological investigation,
construction, efection, commissioning and operation of Mydroelectric projests. Complete
details of the consultants and their experience shali be includzd in the DPR or annexed
therein.

HIMURJIA, on receipt of Detailed Project Report (OPR), will scrutinize the DPR-from the
angls of alletted paraineters and related aspeots of the project as well as optimum utilization
of the potentigl. Afler its scrutiny the HIMURJA wili forwanl the DPR to Director, of
Cnergy, for accordance of Technical Concurrence. During examination of DFR HIMURJIA/
Directer of Engrgy., may, point qut the defects and deficiencies, affecting the Technical
Concurrence. IPP is expecied to make good the defects promptly and remove or

deficiencics, as pointed out by the HIMURIA/ Directer of Energy, within 30 days from the

dispatch of the communication, The IPP will obtain Techno Cencurrence (TC) fom

Direcior of Epergy., within 45 days from the date of submission of DPR.

If the perfonnance of this censent or any obligation of PP is prevented, restricted or intérfered
with for any reason; of: fire, eaplosion, epidemic, ‘cyclone, sanhquake, flosd, unforeseco
natural calamity, war, revolution, requirement of any Govemment or agy sub-division

-authority or representative of any such Government in respect of the aforesaid conditions, or

aity ofher act whakpever, whether simiiar or dissimilar to those enumsetated, beyond the
reasonable control of the party hereto; the party so affected upon giving prompt notice to other
party shall be excused from such performnance to the extent of such prevention, restriction of
interferenice for the period it persists previded that the party so affected shall make ifs best
efforts to aveid or ramove causes of non- performance, if possible, and shall continue
perforinance hereunder with #he utmost dispalch whenever such causes dre removed, If the
force majeyse such as war, civil was, insurrection, riots. revolutions, fires, floods, epidemics,
quarantize, restrictions, freight embargoes, redioactivity, earthquakes, cloudbursts, landslices

—
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and excessive snow persists for continuous perind of the consent leiter or moe, the partics
shall meet and decide aboit the further couirse af action.

10, In case the II'P does not find the Project te be feasible frem techno-ecetiomic considarations or
froin any other aspect, the IPP shall band over to the HIMURIA all the Project Reports and
any other connected documents etc. as taay have been collected and/or prepared by the IPP
during the course of investigations.

11. The Government afler having concluded that the Project is techno-economieally viable may
eatér into an Implementation Agreement with the IPP within 15 days of accordance of TC
i e Within, 29 months aflee issue of consent Jetier { including extension if any ). whichevet is ... L
earlier. PP will give request for signing JA and deposit requisite charges for signing of 1A -
for the execution of project on terms and conditions in accordanee with H.P. Hydro Power
Policy 2006 read with various amendments in it notified from time to time,

i'\ i2, The IPP shall sel up its office within State of Himachal Pradesh afler signing of
Implementation Agrecment and furnish the proof thereof.

13. (i) This consent shall be restricted within the approved parameters of this consent leiter i.e.
to utilize water of Grahan Nala/stream in elevation range between EL £ 2110 to

1860 m (i.e. Diversion weir to Tail race) on Left/Right Bank of on which this project

“is envisaged unless otherwise approved by the H.P. Government. The H.P. Govt. shall be

at liberty to cancel the consent, if anxy violation on this account is discovered ut a later

stage.

i) As per laid down guidelines riparian distance of 50mtrs elevatiop wise or 250m
horizontal distance is to be maintained between two projects to allow visible flow
of water in the stream/Nalla while carrying out detailed survey, failing which the
allotment is liable %o be cancelled for violation of the same.

(i) In case of a;my conflict sbout a site, due to other allotment on the same
strearm/naliah ete. the State Government/Himurja shall have the right to take the 2
decision about the Censent letter and this decision shall be final and binding on
the cencerned parties.

(iv) If it is discovered at later stage that project components arc ceming up in Wild
Life Sanctuary/National Park the project shall stand canceled without paying
apy compensation or an altemative site.

4. NOCs of [PH, HPPWD, Revenue, Fisheries and Wild Lifs are not required with DPR.
However, clearances and compliance of noms & conditions of the deparimaents shall be
ensured by the develepers before and during execution.

(/) The nonns and terms and conditions of IPH, PWD and Revenue Department shall be
" Annexed with the lmplementation Agreement and developer shall abide by them.

~ Gy No project should be allotted In Wild "Life Sanciuaries/Parks/areas. IF Jater orl the project
comes within the boundaries of Wild Life Sanctuaries/Parks/areas by way of redefining
boundaries of Wild Life Sanctuaries/Parie/areas, IPP shall have %0 surrender the project
immediately without any claim.

\‘(\w\*"/ .
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B No NOO of Fisherles Departiment is required. Quly where projects are allotted in ihe
streams where Fishertes departmen € has s conservations and development projects, the
DU ) developers will comply with all the instructions/dirsctions of Fisheries Department'and
' take into account impact in Feasibility Study ¥, DPR and during project execution.

Charges payable-

a) Mo charges for projects upto 2 MW, .
by  Forother only per MW charges at the rate of Rs 50,000/ per MW, {
o) Noadditional charges ToF length o 5Team 30 23 10 avolg Mepeciions. ST T
&) Where any development conservation projects of Fisheries Department are mzpacted
separate charges as per Fisheries Department proposal.
(ivy NOC of Gram Panchayat — Effective consultation shall be done with G:am i’anchayats '
S . and their objections and suggestions shall be heard and decided by SDM by way of a

reasoned speaking order. Aggrieved parties have right to appeal befers D.C. and
thereafter Principal Secretary (Powver).

. Single joint cemmitiee will clear all aspects of projects for statutory clearances.

15. NOCs fom diffefent Departments shall be fumished in shape of, self attestéd sopies, to the
HIMURJA. The IPP is required to fusmish an affidavit, on RS, 3/- stamp paper duly
notarized, to the effect that all the conditions in the NOCs obtained from the different
Departrnents and Gram Panchayat shall be abided by them, incase an IA is signed with the !
IPP later on,

16. The receipt of this communication and acceptafce of consent conditions aforesaid will be |
acknowledged within ons month and the affidavits, security charges, processing fee and
upfront premiumm within two months from the date of issue of this letter. In case, IPP’s
confinnation is not teceived or secunity, processing fee and other selevant essential |
documents, not deposited by the due date it shail be presumed that [P is not interssted in -
taking up the project and consent shal] be treated as withdrawn.

. 17. ROYALTY i : g

In the cvent of this project being awarcded to you for implementatien, a seéparate agreement \
called Implementation Agreement shall be executed for supplying the royalty on water usages
in shape of free power royalty (Energy) as per ihe following rates or the rates apphcable as per

R a2 M pilioy- of the State Gevt. at the'tirs-of signing of lmplementation Agreement. SR e

a) Small Hydmo Eleciric Projects upte 2 MW allotted after 2006 Hydeo Policy, where
3 power is consmmed in HP by HPSEBL free power payable to State and Local Area
Development Fund shall be 2%, 12% and 18% (2% for first 12 years, 12% for next 18

years & 8% for remaining period of to 10 yesrs).

b) For Other Projects- The Free powver royalty ligble to be charged for prajects with an
installed capaeity upto 5 MW will be at the rate of 12%. 15% & 24% (12% for first §2
years, 15% for next 13 years & 24% for remaining period ef 10 years) for captiveuseor |
third party sale ouwide the statz or the rates applicable as per policy of the State
Govemment at the time of signing of 1A. For captive consumption within the state or
sale to HPSEB LId. of its successors the concessional royalfy rates shalf be 6%, 15% and

24% {695 for first 12 years, 15% for next 18 years & 24% for remaining petiod of 10
years} In case of capacity enhancement beyond 5 MW rates notiffed by government

. = shall be applicable.

)’“fﬁM 32
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The IPP shall provide an additional 1% (one percent) free power over and above the
rates existing ai 20 (a&b) for Local Area Development Fund (LADF) aimed 8t
providing regular stream of revenue for income generation and welfare schemes,
creation of additional infrastructure and common facilities etc. on a sustained and
continued basis over the life of the project. This fund would be available in the forn of
an annuity over the entire life of the project.

1%. The balance energy, afier adjustment of free energy, may be used/sold by the Second Party
e s e o inthe-followdng manner. s BFeN Y ;

(a} Free energy shall be inade available by the Second Party at the interconnection point to
the HPSEBL, wherein HPSEBL will buy power from SHPs upto 2.00 MW, if the
~ developer so choose, provided that free power to the Smte is also as per 2006 Policy and
3
3 HPSEBL will formulate an objective, prudent and transparent power purchase polivy,
keeping in view [0ad centre. evacuation cost, line losses, hivdrology e,

Solid tap counectivity at the nearest or 11 &V oy 22 &V line upto 2 MW capacity
- genenation capacity will be allowed, with appropriate protection
To eass Liquidity, Commission will determine two sets of Jevelised tariff 1.e, one for first
5 to 10 years, which may be higher and 2™ sef for balance period

No wheeling/transmission charges shall be payable for free energy from the generating
station to the interconnection point

(b) Make captive use or negotiate Third Party szle within the State or evacuate pewer for
captive use or sale ouwide the State. The wheeling or wansaission charges in this regard
wilj be set by the HPERC based on petitions by the parties.

| ; 12, TRANSFER OF PR®JECT TO SUBSIDARY GENERATING COMPANY/
I DBLUTION OF SHARES. -

19.1 For Nou-Himachalis:- The Govermnent may consider the request of #he allottee comparny

for change in name/dilution of shares of original allottee company subject to the candition

. that the Original allottee shall retain the controlling interest i.e. 51% equity in the new

A <, entity upsr Six moaths. after actual commissioning of the project.and thereafter allowed to

W= 2 freely sell/divest the project. However, equity shares to 'the extent of 100% can be

- transferred to Himachali at any stage after allotment. In the event of any contravention,
the Governmerit of H.P. shall terminate the Consent Letter forthwith at any sege.

19.2 (a) For Himachalis: In case of bonafide Himachaiis /Co-operative. Societies/Companies/
Voluntary Societies/Trust/Parinership concems/Sele Proprietorship concems comprisiig
wholly of bonafide Himachalis to whom preject upto 2 MW and above 2MW to 5SMW
capaeity is allotted, the Govemment may consider the request of the promoters to transter
ownership wholly or partielly to any other bonafide Himachaliz / Co-operaiive
Societies/Companies/Voluntary Societies/Trust/Partnership contetns/Sole Propriétorship
concems comprising wholly of bonafide Himachalis, at any stage afler allatment.

Change in name/dilution of shares by Himachali allottee to non-Himachalis shall be
allowetl to the extent of 26% at any stage and full disinvestment after six months of actval
commiissioning of project.

3 \V.}‘t S e :TM 58
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capacity is allotted, Change in nramevdilution of shares by Himachali alottee to non-
Himachalis shall be allowed 0 the extent of 49% at any stage subject to the condition that
original ailottee shall retain the controlling interest i.e. 51% equity in the new entity upto
st mofiths of actual comimissioning of project.

For projects upte 5 MW, HPSES Lid., or ifs successor entity shall buy the power at the
tariff notified fiom time te time by Him achal Pradesh Electricity Regulatory Commission.

1239

21, Alongwith the acceptance of the consent letier, the following shall also be fumished by ;he

IPP: “An affidavit on a stamp maper of Rs.5/only (duly notarized) to the effect that not
more than three wrejects (including this project) are under execution with the allotiee
company/firm and the promoters of the company /finn”,

Other conditions of Hydro Power Policy 2006 read with amendmennts to the same notified
from time to time shall be applicable to the developer/IPP which shall alzo be mentioned as,
“ that the Hydro Power Policy, 2006 alongwith amendmerss from time to time shall be
abided by him doring the occupancy of the project”, in the affidavit to be submitted under
point no. 21 above as second point.

HIMURJIAS HP, Government shall prowvide necessary assistance in obfaining clearances at
State jevel,

This consent Jetter 15 being issued in liew of MOU and no zeparate MOU shall be signed by
the govarnment.

This consent letter is being issued under the orders and authorization of Depit. of Nen.
Conventional Energy Sources, Govt, of Himachal Pradesh.

If Upfront premium, security charges and processing fee are not deposited within {wo
months from the date of consent iewer the project is lable to ba cancelled.

In case at any stage it is found that this small hydro Electric Project is prejudics to overall
optimum development of the river, the goverwnent reserves the right to cancel the allotment
of the project without any liability/limitations.

The DPR 6F 1hé piaject 18 Yo be-completed within the specified” timé te 24 manta”

(exciuvding extension of 3 months) fhiling which project shall stand cancelled.

Ths State Govemsment and the local right holders shall have the right over use of water for
irrigation and drinking water supply.

The Gavt. reserves the right to modify, delete or add any of the conditions, criteria, at s
own discretion and shall be at liberty to withdrew the consent if at a later stage it is found
that some inforination has been suppressed or false information has been supplied by 1PP
about thé project.

CAPACITY EXCEEDING 5SMW AFTER ENHANCEMENT,

If the capacity of the allotted project is enhanced above SM'W, all the charges payabie as
per Pality for the pojects above 5 MW including additional free poWer royalty are to be
paid by the applicant afresh on whole capacity of the project.

du_u, ceTq‘
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(1) The DPR shall clearly bring out the percemtage potential utilization of the site and. it
would be preferable if the DPR demonstrates that the proposal shall lead to more than
75 % of the potential utilization of the site in a 75% dependable year. Capacity
irtilization factor (CUF) is to be kept between 55% to 60% + 2 %.

- {2) Capacity firmed up in the DPR shall be treated as final subject 1o approval from
Govemment.in case of enhancenient for scconding TCand signing @f lAe - .

In case of default of any of the time frame and/or conditions of this consent leiter, the
Government skall be at liberty to withdraw the consent and forfeit the security and the
preject can thereafter be granted to o¥her suitable party.

Himurja and H.P. government welcome yous to the fatermity of independent power producers
engaged in the infraswnuctural developiment of the State and reiterates its commitment to facilitate
entreprenewrs in the State for over all growth and development, and wish your project i e
SHCCess.

(Er K. L. Thalarr )
{ Project Directr cum
\ () Dy @hief Executive Officer,

HIMURJA, Urja Bhewan,
Il Kasumpti, Shimla-171008

Endst. No.s - AZA 9 I RS Yo 99 6 Dated: - /, 3/ 87 20 /J‘

; 1. Copy is forwarded ts the following for information and necessary action:-
t i) Additional Chief Secretary /Principal Secretary/Secretary {E’ores‘tﬁsvenueﬂ&?ﬂii’ws}i
© _ Environment & S.T/ RD & Panchayati Raj / Fisheries) to the é}er of H.P., Shimla-2.

ii} Principal CCF (W:Icl Life), meachal Pradesh

-t T B 3 . i et = | Sary

All the Departments are requestmi to render necesary assistance to the IPP to prove or
otherwise the feasibilily end desirability of the project and fornulation of the DPR. This

consent be treated as Government pérmissien 10 the IPP for Wvestigeting the project and
obtaining various clearances for submfission of DPR and pessible sefting up of the Small

Hydro Power Project as described in the letter above.

% Additonal Chief Secretary (NES), to the Govt. of H.P. wort letter No. NEE-F (2)-3/2015
slated 07/08/2015 vide which approval has been accorded.

3. The Director (S3HP) MNRE Binck No.-14 CGO Complex, Lodhi Road, New Delhi-1 10003 for
information please,

4, Director, Directorate of Energy, Shantd Bhawen, Phase-lll, Sector-6, Shimla-171009 for
inforvnation piease,

5, MDD, HPTCL Barowalia House, Kahalini Shimia -171002 for infarmation.

sm_l C‘ﬁ ~
Page ¢ oof 1} I

AssiStant Engineer
JSV Sub-Division
Shat



4.
. The Chief Engineer (SO&P), HPSEB Lid. Vidyut Bhawan, Shimla 171004 for inforination

_za—

Peputy Commissioner- Kuile, Distt. Kullu, HLP.

and pecessary action,
The Sr. Project Officer Himurja, Distt. Kullu, H.P. for information and necessary action.

(Er K. L. Thakur )

Project Director cum

Dy Chief Executive Officer,
HIMURIJA, Urja Bhawan,
Kasurnpti, Shimla-171009.

s
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HIMURJA
(H.P. Govt. Energy Development Agency)
HIMURJA, Urja Bhawan, SDA Complex, Kasumpti, Shimla-171009
PHONE-177-2620365, 2621783, 2625306, 2621623 | FAX 177-2622635

No. HIMURJA/SHP/Grahan kasol (419)/2015-9181 Dated: 10/8/2015
To i '

M/s Dinesh Butail (Sole), Butail Complex-

Bundla Tea estate Palampur- Kangra 176061

1
Sub.: Consent for exclusive time bound right for preparation of Project Report for the
Small Hydel Project Grahan Kasol (5.00 MW) in Kullu District, Himachal Pradesh.

Dear Sir,

[ am directed to inform that after considering your application for the Self Identified
project, the State Government has consented to give you the exclusive right for preparation of
DPR for subsequent implementation of SHP in H.P. The detalls of the project for which consent
has been granted is as below:

Sr. | Name of the | River/Stream | Distt. Elevation Range Estimated
No. | Project (Diversion site of Tail race) Capacity
(MW)
1 | Grahan kasol | Grahan Kullu +2110to 1860 m 5.00

1. FR FINALISATION

The IPP shall submit a comprehensive Feasibility Report (FR) to Himurja prepared by a reputed
consultant within six months of issuance of this letter along with the credential of the consultant.
Feasibility Report (FR) shall be based on actual Survey & -Investigation containing site detail,
hydrological data, location of project components, power studies for capacity determination, land
requirements, layout plan, single line diagram, E & M equipment specifications and cost analysis
etc. Extension of three (3) months subject to deposition of extension fee @ Rs 10,000/- per MW
per month is allowable. If the IPP fails to submit Feasibility Report within extended period project
is liable to be cancelled. -

2. IPP shall have to deposit security, processing fee, upfront premium based on the allotted
capacity within two months from the date of issuance of this consent.

2.1. SECURITY (REFUNDABLE)

The Security charges (refundable) in the shape of Demand draft is to be furnished in favour of
"DIRECTOR HIMURJA" payable at Shimla @ Rs 50,000/- per MW. If the requisite documents
such as PFR, Upfront premium and post allotment processing fee etc. as préscribed in the consent
letter are not deposited in time, the project shall be cancelled and this amount will be forfeited.
This amount will also be used as performance guarantee for different milestones and adjusted
against extension charges that may have become due and were not paid in case of cancellation of
project at any stage. (EMD deposited at the time of apply will be adjusted against Security)

The above security shall be refundable to IPP after signing of IA.

e R Page 1 0of 10
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2.2 PROCESSING FEE (NON-REFUNDABLE)

Fumishing of the Processing Fee (non-refundable) in shape of Demand Draft in favour of
"Director, HIMURJA" payable at Shimla. The processing fee for Himachali, Cooperative
society/Company comprising of the bonafide Himachalis shall be Rs. 25,000/- upto 2 MW and
beyond 2.00 MW upto S MW@ Rs. 25,000/- + Rs. 10,000/- per MW (for the capacity exceeding
2 MW). For others i.e. Non-Himachalis the processing fee shall be Rs. 2.00 lac per Project.

If an IPP enhances the capacity of already allotted Project after Technical Concurrence/signing of
IA, then the IPP shall be required to furnish the processing fee afresh at the rate specified above.

2.3 (a) UP-FRONT PREMIUM (NON-REFUNDABLE)

Upfront premium (Non-refundable) shall have to be fumished in shape of Demand Draft in favour
of Director Himurja, payable at Shimla.

Up-front premium shall be charged in two stages-

i) @ Rs. 45,000/- per MW at the time of allotment of the project i.e. within two months from
the date of the consent letter and

i1) Balance upfront premium @ Rs. 45,000/- per MW at the time of signing of the IA.
Whereas for projects upto 2 MW upfront premium is exempted.

2.3 (b) If after enhancement of capacity the capacity of the project remains upto 5 MW the IPP
shall have to pay upfront premium @ Rs. 90,000/- per MW on whole capacity.

3. The IPP shall carry out the requisite detailed investigations and techno-economic studies of
the Project and shall submit a Detailed Project Report to HIMURJA within a period of 24
months from the date of issue of this consent letter in consideration to Hydro Power Policy
2006 and its subsequent amendments from time to time.

4. The IPP shall submit monthly discharge data and quarterly overall progress reports to
Himurja on the Proforma attached at Annexure- 'A’' & 'B'.

5. Following milestones shall be binding on the IPP:-

Sr. No. Milestones Time Period
1 Feasibility Report | Within six months from the date of Consent Letter before
Submission preparation of DPR. Feasibility Report (FR) shall be based

on actual Survey & Investigation containing site detail,
hydrological data, location of project components, power
studies for capacity determination, Land requirements,
Layout plan, single line diagram, E & M equipment
specifications. Extension of three months with extension
fee @ Rs. 10,000/- per MW per month.

Consequences- Cancellation of project.

2 Feasibility Report | Himurja will approve the Feasibility Report within two
Approval months from its submission or within 11 months (including
extension obtained for submission of feasibility report if
any) from the issue of consent letter.

Page 2 of 10
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2 Acquisition of Revenue | [PP has to obtain all necessary revenue record required for
record implementation of project within Nine (9) months from the

date of issuance of Consent Letter or within 12 months

(including extension obtained for submission of feasibility

report, if any) from the date of issuance of Consent Letter.

4 Submission of |IPP has to submit applications for all the
applications  for all | clearances/approval/consent applied within Eleven (11)
clearances/approval/con | from the date of issuance of Consent Letter or within 14
sent to different | months (including extension obtained for submission of
departments feasibility report if any) from the date of issuance of

Consent Letter.

5 Obtaining of all | IPP has to obtain all the clearances/approval/consent
clearances/approval/con | within Twenty Four (24) months (including extension
sent obtained for submission of feasibility report if any) from

the date of Consent Letter.

6 Submission of Detailed | Within 24 months from the date of issuance of Consent
Project Report (DPR) as | Letter or within 27 months including three (3) months
per CEA/ CWC | extension for submission of FR, if three (3) months
Guidelines & within | extension not availed at the time of FR, extension of three
allotted/approved (3) months can be availed for submission of DPR for valid
parameters with  all | reasons by levying extension fee @ Rs. 1000/- per MW for
clearances first month doubling in successive months, i.e. 1** month

Rs. 1,000/-, 2" month Rs. 2000/-, 3 month 4000/-.

7 Grant of Technical | Technical Concurrence shall be accorded by Directorate of
Concurrence, Energy (DoE), on behalf of Government within 45 days
preparation & | from the date of receipt of the Detail Project Report or
submission of | within 28 months and 15 days (including extension
documents for signing | obtained for submission of feasibility report, if any) from
of Implementation | the date of issuance of Consent Letter and also complete
Agreement. all formalities for signing of 1A.

8 Confirmation of | Two months after the approval of FR, the IPP shall apply
Interconnection Point to the appropriate authority (Distribution/Transmission

Licensee) for finalization/confirmation of interconnection
point.

9 Signing of IA Within 15 days of the TC or within 29 months from the
issuance of the Consent Letter (including extension
obtained for submission of FR/DPR, if any) whichever is
earlier.

10 Achieving Financial | [IPP has to achieve financial closure including PPA if
Closure including PPA if | required and obtain balance clearance/consent/approval, if
required and work | any and start work on site within six (6) months after
started Concurrent | signing of IA or within 35 months (including, extension
action: Any balance | obtained for submission of feasibility report and DPR, if

clearances,
consent/approval to be
obtained.

any) from the date of issuance of Consent Letter.

)
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Project Commissioning | Project must be commissioned within 24 months from the
date of start of work. However, six (6) months extension in
this period is allowable for valid reasons subject to
deposition of extension fee within 65 months (including
extension obtained for submission of feasibility
report/DPR submission/extension in construction period, if
any) from the issue the date of issuance of Consent Letter.
Extension charges are applicable @ Rs 1,000/- per MW for
the first month, doubling in successive months, subject to
a maximum of Rs 10,000/- i.e. 1%t month Rs 1,000/-, 2™
month Rs 2,000/-, 3™ month 4,000/-,5th month Rs 10,000/-
This part of charges will be payable upfront or with interest
at project borrowing rates after commissioning.

%rd 1

)

Asst€tant Engineer

The IPP shall stick to the time schedule for the investigation of the project and submission of
the FR and DPR. In the event of the IPP being unable to submit the FR and DPR within the
stipulated period mentioned in clause 1,3 & 5 in this letter, the IPP can seek extension for the
delay for valid reasons within one month along with an extension fee and maximum extension
shall be as mentioned in clause No — 5 of this letter. Extension fee for extension in time period
for submission of DPR shall be @ Rs 1000/- per MW for first month, doubling in successive
months, subject to maximum of Rs 10,000/- and for FR extension fees shall be @ Rs 10,000/-
per MW per month. Non-submission of DPR within the extended period shall result into
cancellation of the project.

Detailed Project Report submission date shall be reckoned only after it has found that the
report is in conformity with CEA/CWC guidelines & within allotted/approved elevation &
stream. The reports and studies shall be prepared by reputed consultants who have experience
of handling the complete task of geological & hydrological investigation, construction,
erection, commissioning and operation of hydroelectric projects. Complete details of the
consultants and their experience shall be included in the DPR or annexed therein.
HIMURIJA, on receipt of Detailed Project Report (DPR), will scrutinize the DPR from the
angle of allotted parameters and related aspects of the project as well as optimum utilization
of the potential. After its scrutiny the HIMURJA will forward the DPR to Director of Energy,
for accordance of Technical Concurrence. During examination of DPR HIMURJA/ Director
of Energy, may point out the defects and deficiencies affecting the Technical Concurrence.
IPP is expected to make good the defects promptly and remove the defects or deficiencies, as
pointed out by the HIMURJA/ Director of Energy, within 30 days from the dispatch of the
communication. The IPP will obtain Techno Concurrence (TC) from Director of Energy,
within 45 days from the date of submission of DPR.

If the performance of this consent or any obligation of IPP is prevented, restricted or interfered
with for any reason of: fire, explosion, epidemic, cyclone, earthquake, flood, unforeseen
natural calamity, war, revolution, or requirement of any Govemment or any sub-division
authority or representative of any such Govermment in respect of the aforesaid conditions, or
any other act whatsoever, whether similar or dissimilar to those enumerated, beyond the
reasonable control of the party hereto; the party so affected upon giving prompt notice to
other part shall be excused from such performance to the extent of such prevention, restriction
of interference for the period it persists provided that the party so affected shall make its best
efforts to avoid or remove causes of non-performance, if possible, and shall continue
performance hereunder with the utmost dispatch whenever such causes are removed. If the
force majeure such as war, civil war, insurrection, riots, revolutions, fires, floods, epidemics,
quarantine, restrictions, freight embargoes, radioactivity, earthquakes, cloudbursts, landslides
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and excessive snow persists for a continuous period of the consent letter or more, the parties
shall meet and decide about the further course of action.

In case the IPP does not find the Project to be feasible from techno-economic considerations
or from any other aspect, the IPP shall hand over to the HIMURIJA all the Project Reports and
any other connected documents etc. as may have been collected and/or prepared by the IPP
during the course of investigations.

The Govermment, after having concluded that the Project is techno-economically viable may
enter into an Implementation Agreement with the IPP within 15 days of accordance of TC or
within 29 months after issue of the consent letter (including extensions if any) whichever is
earlier. IPP will give request for signing IA and deposit requisite charges for signing of IA for
the execution of the project on terms and conditions in accordance with H.P. Hydro Power
Policy 2006 read with various amendments in it notified from time to time.

The IPP shall set up its office within the State of Himachal Pradesh after signing of
Implementation Agreement and fumish the proof thereof.

(i) This consent shall be restricted within the approved parameters of this consent letter i.e.
to utilize water of Grahan Nala/stream in elevation range between EL * 2110 to 1860
m (i.e. Diversion weir to Tail race) on the Left/Right Bank of on which this project is
envisaged unless otherwise approved by the H.P. Government. The H.P. Govt. shall be
at liberty to cancel the consent, if any violation on this account is discovered at a later
stage.

(ii) A pre laid down guidelines riparian distance of 50 mtrs elevation wise or 250 m horizontal
distance is to be maintained between two projects to allow visible flow of water in the
stream/Nalla while carrying out detailed survey, failing which the allotment is liable to
be cancelled for violation of the same.

(iii) In case of any conflict above a site, due to other allotment on the same stream/nallah etc.
the State Government/Himurja shall have the right to take the decision about the Consent
letter and this decision shall be final and binding on the concerned parties.

(iv) If it is discovered at later stage that project components are coming up in Wild Life
Sanctuary/National Park the project shall stand canceled without paying any
compensation or an alternative site.

NOCs of IPH, HPPWD, Revenue, Fisheries, and Wildlife are not required with DPR.
However, clearances and compliance of norms & conditions of the departments shall be
ensured by the developers before and during execution.

(i) The norms and terms and conditions of IPH, PWD and Revenue Department shall be
Annexed with the Implementation Agreement and developer shall abide by them.

(ii) No project should be allotted in Wild Life Sanctuaries/Parks/areas. If later on the project
comes within the boundaries of Wild Life Sanctuaries/Parks/areas by way of redefining
boundaries of Wild Life Sanctuaries/Parks/areas, IPP shall have to surrender the project

qafid hm immediately without any claim.

Assistant Engineer

-_._-__-F-_.___-_________-—-'
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(iii) No NOC of Fisheries Department is required. Only where projects are allotted in the

streams where Fisheries Department has its conservations and development projects, the
developers will comply with all the instructions/directions of Fisheries Department and
take into account impact in Feasibility Study, DPR and during project execution.

Charges Payable-

a) No charges for projects up to 2 MW.

b) For other only per MW charges at the rate of Rs 50,000/- per MW.

c¢) No additional charges for length of stream so as to avoid inspections.

d) Where any development conservation projects of Fisheries Department are impacted
separate charges as per Fisheries Department proposal.

(iv) NOC of Gram Panchayat- Effective consultation shall be done with Gram Panchayats and

their objections and suggestions shall be heard and decided by SDM by way of a reasoned
speaking order. Aggrieved parties have right to appeal before D.C. and thereafter
Principal Secretary (Power).

Single joint committee will clear all aspects of projects for statutory clearances.

15.

16.

17.

(N
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NOCs from different Departments shall be furnished in shape of, self-attested copies, to
the HIMURJA. The IPP is required to fumish an affidavit, on a Rs 5/- stamp paper duly
notarized, to the effect that all conditions in the NOCs obtained from the different
Departments and Gram Panchayat shall be abided by them, incase an [A is signed with the
[PP later on.

The receipt of this communication and acceptance of consent conditions aforesaid will be
acknowledged within one month and the affidavits, security charges, processing fee and
upfront premium within two months from the date of issue of this letter. In case, IPP’s
confirmation is not received or security, processing fee and other relevant essential
documents, not deposited by the due date it shall be presumed that IPP is not interested in
taking up the project and consent shall be treated as withdrawn.

ROYALTY

In the event of this project being awarded to you for implementation, a separate agreement
called Implementation Agreement shall be executed for supplying the royalty on water
usages in shape of free power royalty (Energy) as per the following rates or the rates
applicable as per policy of the State Govt. at the time of signing of Implementation
Agreement.

a) Small Hydro Electric Projects up to 2 MW allotted after 2006 Hydro Policy, where
power is consumed in H.P. by HPSEBL free power payable to State and Local Area
Development Fund shall be 2%, 12% and 18% (2% for first 12 years, 12% for next 18
years & 18% for the remaining period of to 10 years).

b) For Other Projects- The Free power royalty liable to be charged for projects with an
installed capacity upto S MW will be at the rate of 12%, 15% & 24% (12% for first 12
years, 15% for next 18 years & 24% for remaining period of 10 years) for captive use
or third party sale outside the state or the rates applicable as per policy of the State
Government at the time of signing of IA. For captive consumption within the state or
sale to HPSEB Ltd. or its successors the concessional royalty rates shall be 6%, 15%
and 24% (6% for first 12 years, 15% for next 18 years & 24% for remaining period of
10 years). In case of capacity enhancement beyond 5 MW rates notified by government
shall be applicable.
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The IPP shall provide an additional 1% (one percent) free power over and above the
rates existing at 20 (a&b) for Local Area Development Fund (LADF) aimed at providing
regular stream of revenue for income generation and welfare schemes, creation of
additional infrastructure and common facilities etc. on a sustained and continued basis
over the life of the project. This fund would be available in the form of an annuity over
the entire life of the project.

The balance energy, after the adjustment of free energy, may be used/sold by the Second
Party in the following manner :-

(a) Free energy shall be made available by the Second Party at the interconnection point to
the HPSEBL, wherein HPSEBL will buy power from SHPs up to 2.00 MW, if the
developer so choose, provided that free power to the State is also as per 2006 Policy
and the metering shall be done at this point. For SHPs above 2.00 MW upto 5.00 MW,
HPSEBL will formulate an objective, prudent and transparent power purchase policy,
keeping in view load centre, evacuation cost, line losses, hydrology etc.

Solid tap connectivity at the nearest 11 kV or 22 kV line up to 2 MW capacity generation
capacity will be allowed with appropriate protection.

To ease Liquidity, Commission will determine two sets of levelised tariff i.e. one for
first 5 to 10 years, which may be higher and 2" set for balance period.

No wheeling/transmission charges shall be payable for free energy from the generating
station to the interconnection point.

(b) Make captive use or negotiate Third Party sale within the State or evacuate power for
captive use or sale outside the State. The wheeling or transmission charges in this regard
will be set by the HPERC based on petitions by the parties.

TRANSFER OF PROJECT TO SUBSIDIARY GENERATING COMPANY/
DILUTION OF SHARES.

For Non-Himachalis: The Government may consider the request of the allottee company
for change in name/dilution of shares of original allottee company subject to the condition
that the Original allottee shall retain the controlling interest i.e. 51% equity in the new entity
upto Six months after actual commissioning of the project and thereafter allowed to freely
sell/divest the project. However, equity shares to the extent of 100% can be transferred to
Himachali at any stage after allotment. In the event of any contravention, the Government
of H.P. shall terminate the Consent Letter forthwith at any stage.

19.2 (a) For Himachalis: In case of bonafide Himachalis /Co-operative Societies/Companies/

Voluntary Societies/Trust/Partnership concerns/Sole Proprietorship concerns comprising
wholly of Bonafide Himachalis to whom project upto 2 MW and above 2MW to SMW
capacity is allotted, the Government may consider the request of the promoters to transfer
ownership wholly or partially to any other Bonafide Himachalis /Co-operative
Societies/Companies/Voluntary Societies/Trust/Partnership concerns/ Sole Proprietorship
concerns comprising wholly of bonafide Himachalis, at any stage after allotment.

19.2 (b) Incase of bonafide Himachalis to whom Projects upto 2.00 MW capacity is allotted,

Change in name/dilution of shares by Himachali allottee to non-Himachalis shall be allowed
to the extent of 26% at any stage and full disinvestment after six months of actual

33?24 aam. commissioning of project.

Assisfant Engineer

-
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19.2 (c) Incase of bonafide Himachalis to whom Projects above 2.00 MW and upto 5.00 MW

20.

21.

.53

23.

24.

25.

26.

27.

28.

29.

30.

31.

q

capacity is allotted, Change in name/dilution of shares by Himachali allottee to non-
Himachalis shall be allowed to the extent of 49% at any stage subject to the condition that
original allottee shall retain the controlling interest i.e. 51% equity in the new entity upto
six months of actual commissioning of project.

For projects upto S MW, HPSEB Ltd., or its successor entity shall buy the power at the
tariff notified from time to time by Himachal Pradesh Electricity Regulatory Commission.

Alongwith the acceptance of the consent letter, the following shall also be furnished by the
IPP: "An affidavit on a stamp paper of Rs.5/- only (duly notarized) to the effect that not
more than three projects (including this project) are under execution with the allottee
company/firm and the promoters of the company/firm".

Other conditions of Hydro Power Policy 2006 read with amendments to the same notified
from time to time shall be applicable to the developer/IPP which shall also be mentioned
as, "that the Hydro Power Policy, 2006 alongwith amendments from time to time shall be
abided by him during the occupancy of the project”, in the affidavit to be submitted under
point no. 21 above as second point.

HIMURIJA/H.P. Government shall provide necessary assistance in obtaining clearances at
State level.

This consent letter is being issued in lieu of MOU and no separate MOU shall be signed
by the government.

This consent letter is being issued under the orders and authorization of Deptt. of Non-
Conventional Energy Sources, Govt. of Himachal Pradesh.

If Upfront premium, security charges and processing fee are not deposited within two
months from the date of consent letter the project is liable to be cancelled.

In case at any stage it is found that this small hydro Electric Project is prejudice to overall
optimum development of the river, the government reserves the right to cancel the
allotment of the project without any liability/limitations.

The DPR of the project is to be completed within the specified time i.e. 24 months
(excluding extension of 3 months) failing which project shall stand cancelled.

The State Government and the local right holders shall have the right over use of water for
irrigation and drinking water supply.

The Govt. reserves the right to modify, delete or add any of the conditions, criteria, at its
own discretion and shall be at liberty to withdraw the consent if at a later stage it is found
that some information has been suppressed or false information has been supplied by IPP
about the project.

CAPACITY EXCEEDING SMW AFTER ENHANCEMENT.

If the capacity of the allotted project is enhanced above SMW, all the charges payable as
per Policy for the projects above 5 MW including additional free power royalty are to be
paid by the applicant afresh on whole capacity of the project.
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Note:
(1)

)

The DPR shall clearly bring out the percentage potential utilization of the site and it
would be preferable if the DPR demonstrates that the proposal shall lead to more than
75% of the potential utilization of the site in a 75% dependable year. Capacity utilization
factor (CUF) is to be kept between 55% to 60% + 2%.

Capacity firmed up in the DPR shall be treated as final subject to approval from
Government in case of enhancement for according TC and signing of IA.

In case of default of any of the time frame and/or conditions of this consent letter, the
Govermment shall be at liberty to withdraw the consent and forfeit the security and the project
can thereafter be granted to other suitable party.

Himurja and H.P. government welcome you to the fraternity of independent power producers
engaged in the infrastructural development of the State and reiterates its commitment to facilitate
entrepreneurs in the State for over all growth and development, and wish your project all the

success.

Yours Sincerely,
( Er K. L. Thakur )
Project Director cum
Dy Chief Executive Officer,
HIMURIJA, Urja Bhawan,
Kasumpti, Shimla-171009.

Endst. No.: A/A 9182 to 9196 Dated: 10/08/2015

1. Copy is forwarded to the following for information and necessary action:

Assistant Engineer
JSV Sub-

Shat

(i) Additional Chief Secretary /Principal Secretary/ Secretary (Forests/Revenue/I&PH/PWD/
Environment & S.T./RD & Panchayati Raj/ Fisheries) to the Govt. of H.P., Shimla-2.
(it) Principal CCF (Wild Life), Himachal Pradesh.

All the Departments are requested to render necessary assistance to the IPP to prove or
otherwise the feasibility and desirability of the project and formulation of the DPR. This
consent is treated as Government permission to the IPP for investigating the project and
obtaining various clearances for submission of DPR and possible setting up of the Small
Hydro Power Project as described in the letter above.

Additional Chief Secretary (NES), to the Govt. of H.P. w.r.t letter No. NES-F (2)-3/2015
dated 07/08/2015 vide which approval has been accorded.

The Director (SHP), MNRE Block No.-14 CGO Complex, Lodhi Road, New Delhi-
110003 for information please.

Director, Directorate of Energy, Shanti Bhawan, Phase-III, Sector-6, Shimla-171009 for
information please.

M.D. HPTCL, Barowalia House, Kahalini, Shimla-171002 for information.
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. Deputy Commissioner- Kullu, Distt. Kullu, H.P.
. The Chief Engineer (SO&P), HPSEB Ltd. Vidyut Bhawan, Shimla 171004 for information

and necessary action.

. The Sr. Project Officer Himurja, Distt. Kullu, H.P. for information and necessary action.

(Er K. L. Thakur )

Project Director cum

Dy Chief Executive Officer,
HIMURIJA, Urja Bhawan,
Kasumpti, Shimla-171009.
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